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12.2.07 {In this application the applicant has
been qe’lected for the post of Inspector of
Post Oﬂices vide order dated 31.07.06 as
8C candzdate On being selected for

appointment as Inspector of Post Offices

as per the examination, 2005 the
apphcant did not appear in the
Examination, 2004 for the said post as the
same y has become irrelevant for the
app]icént on his selection in the.

Examination 2005. Further the applicant
was also issued a letter dated 18.8.06 by
the Rmpondents oonﬁxmmg his selection
for appmntment as Inspector of Posts on
the béa.sra of the Inspector of Posts
'Examinaﬁon for the year 2G05. Pursuant
to the
letter
22.09.06 whereby the names of the

N
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respondent No.l . issued

dated

said Jetters of selection the
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selected gandidatgs : have - been
revised and the name of the
applicant could not find place i m the
said revised vliﬁt' of selected_ ;

| . cand1dates for the post of Inspector

.\~ Posts Examination, 2005 'I‘he |

applicant. filed a representaﬁon

incorporating ]:us gneviances before

‘the respondents But there is no .

Nblé& %’WOQL-{ qgwm('f'o _ . Tesponse Thereaffem,‘the apphoant,
O /g) e,c:/-r e ,ﬁ-@% ,/«%(/Lw?/ i ﬂapproached th:s ,Tnbunal by ﬁhng |
o R- 4 j gl / @ an application in O.A No:292 of 06 ,#

B ?'e/ .~

At for d:;ectmg i respondent
- pe 57L (MA@{ omo Moy K2 - “authorities dmpo'qe of the
’2’ eca W/ J%%W : B : ";,rel.)réséntétion , da.ted 23, ‘10'06'.
S . within a pmod\of two months, In
. DJNo-23F,2%%
2 /_ 07 : . compliance of the order of ‘the
18/% |

Tribunal the. respondent No 2 has
held that the declaratmn of result of
NE'(‘IE-Z—- OQN,Q% qge_xv_gj . _":"‘_the apphcant was’ ’agmnst the'
v e formulated guidelines stlpu}ated for
KM | o recruitment of Inspector of Posts:

>1 \ e

lﬂ,_. L o I The apphcant’rh&a“ either) Jocus |

standx to clazm for- thé same nor is

entitled to be declared as successful .
against a single vac’:ancir of Schedule
Caaste quota Bemg ameved the
’ apphcanthasﬁledthié()ﬂr- A |
o . o . 'I'have heard Mi: U Sharma
R P - ‘ . learned counsel. for t%:x,e apphéant
and Mr. Q. BaiSh}’Ei; . Jearned
Sr.C.G.8.C. for the 'irexpondents..
~ Considering = the ifacts and
. .. . ... circumstances of the case the O.A.
o~ . ” -hastoﬁgadmitted. |
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12.2.07 ‘
- Application is admitted, Issue

notice on the respondents. Six

™ ~:I »
@ Qaswvvce ree > c?’(‘ &WW‘L"; !v' weeks time is grauted to file written
> “ v
@ N \;o\/s""k'/"\/‘ Leem BL@A . statement. Post the matter on
C SN 27.3.07. 1
26307
. Vice-Chairman
m
27.3.07 Let the case be listed for filing
w;itten statement and further orders.
Ne v\ | Leen - Post the matter on 1.5.07,
b\:ﬁ@y . _ Vice-ChairmaR
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1.5.07. Counsel for the respondents wanted
No WVs iy ',L_e(»y. further time to file written statement. He
WiLeef has submitted that he has pgot
| instructions reply to be filed. Post fthe

TR : : " matter on 5.6.07.

Vice-Chairman

Im

wle wod Tl 5.6.2007 Mr.G.Baishya, learned Sr.C.G.S.C.
' . requested for further time to file reply
7 z - R statement. Three weeks' time is allowed.

' Post on 27.6.2007. -
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‘#\ 27.6.2007 ' Further time of four weeks is sougth

N to file ~ reply s'tatemént. However, =
considering ‘the urgency in ,the matter’
Respondents .are- directed to file reply
276,50 . o | statement within two weeks.
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— | Post on 10.7.2007.
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ﬁfg’}‘ ] 10.7.2007 Lgt the,’& case be posted on
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o ‘ matter ' Respondents - are directed to file

reply statement by that time, if not matter
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24.8.07 - Post on 12.9.2007 for hearing.
The respondents are also directed to
take instruction as to whether 2005 SC quota |

vacancies are still available.

Vice-Chairman
Pg

12.9.07. Judgment delivered in open Court.
Kept in separate sheets. Application is
disposed of. No costs.




CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH
)
‘ 0.A. No. 38 of 2007
DATE OF DECISION: 12.09.2007
Md. Chandra Sekhar Hazarika
------------------------------------------------ V....nn...........nn..nnnn‘.....-Applicant/s
Mr, U, Sharma
................................................................ ' vereae Advocate for the
Applicant/s,
: - Versus —
U0l & Ors
------------------------------------------------------------------------------- Respondent/s
Mr. G. Baishya, Sr.C.G.S.C,
----------------------------------------- '-u-n.n-.nn--nu ererer -..-.'Advocate for- me
‘ Respondents
CORAM

THE HON'BLE MR. K.V. SACHIDANANDAN, VICE CHAIRMAN .

1. Whether reporters of local newspapers may be allowed to ngNo

see the Judgment?
2. Whether to be referred to the Reporter or not? Y£s/No
3. Whether to be forwarded for including in the Digest Being

compiled at Jodhpur Bench & other Benches ? és/No

4. Whether their Lordships wish to see the fair copy ’
of the Judgment? s/No




CENTRAL ADMINISRATIVE TRIBUNAL, GUWAHATI BENCH
Original Application No.38 of 2007
Date of Order: This the 12* Day of September, 2007.
HON’BLE MR.K.V.SACHIDANANDAN, VICE-CHAIRMAN
Sri Chandra Sekhar Hazarika
S/O Late Tileswar Hazarika
Resident of Milan Nagar
P.O. C.R.Building . |
Dibrugarh-786003. Applicant
By Advocate Mr.Y.S.Mannan, Mr.U.Sharma
-Versus-
1. The Union of Indla,
Represented by the Director General, Govt of India,
Ministry of Communications '
and Information Techgnology, Department of Posts,
Dak Bhawan.Sansad Marg
New Delhi
2. The Chief Postmaster General,
’ Assam Circle, Meghdoot Bhawan,
Guwahati-1.

By Advocate Mr.G.Baishya, Sr.C.G.S.C.

ORDER (ORAL

K.V.SACHIDANANDAN, V.C:

The present application is directed against the order
dated 05.01.07 passed by the Respondents No.2 declining to consider
the case of the applicant for appointment to the Inspector of Post
without following the Statutory Rules regarding accommodation of the |
applicant against backlog vacancy for Séheduled Caste cateéory for
2004 by carrying forward to 2005. No consideration of the same have
illegally deprived the applicant from appearing the Examination 2006

for which he has lost two years of hié_ career and as such have



suffered irreparable loss and injury. Aggrieved by the said action of
the respondents the applicant has filed this O.A seeking the reliefs.

2. The Respondents has filed the written statement contending
that on scrutiny of the result of Inspector of Posts dated 26.7.20086, it
came to know that the name of Sri Kumar Ranjan Roy was wrongly
shown against unreserved quota. On detection of the mistake, the
result was recast and the name of the applicant was eliminated from
the recast result because the applicant had no better claim on merit
than the selected candidate, Sri Kumar Ranjan Ray. It isy also
mentioned that the Examination of Inspector of Postal Departmental
is a competitive one and the selection was made on merit basis. Thus
the claim of the applicant is not sustainable.

3. I have heard Mr. U. Sharma learned Counsel for the
applicant and Mr. G. Baishya, learned Sr.C.G.S.C. for the respondents.
When the matter came up for hearing the learned counsel for the
applicant produced a letter dated 3.8.2007 issued by the Assistant
Director General (DE), stating that Shri Kﬁmar Ranjan Roy, SC,
Assam Circle, is the successful candidate in the year, 2005. Counsel
for the applicant has submitted that if the authorities would have
appointed Sri Kumar Ranjan Roy in the backlog vacancy of 2004, the
applicant would remain as selected candidate in the merit list dated
31.07.06. The applicant has prayed for direction to the Respondents
to consider appointment of the applicant on carrying forward of the
backlog vacancy of Schedulad Caste candidates from 2004 panel year
as per the statutory rules. Counsel for the applicant has submitted
that he will be satisfied if direction is given to the respondents to
consider appointment of the applicant for the post of Inspector of

Posts Offices on the carrying forward of the backlog vacancy of



~

Schedule Caste candidates from the 2004 Panel of the year. Counsel
for the respondents has submitted that he has no objection if such
direction is given. In the interest of justice this Court directs the
Respondent No.2 to consider the case of the applicant in view of the
order dated 3.8.2007 and pass a reasoned and speaking order and
communicate the same to the applicant within a time frame of two
months from the date of receipt of this order.

O.A. is disposed of. There shall be no order as to costs.

S = D
ft B

(K.V.SACHIDANANDAN)
VICE-CHAIRMAN
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BEFORE THE CERNTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHATI

Original Application No..2.5.. of 2007

SYNOPSIS

The present application is directed against the Order

dated 05.01.07 passed by the Respondent No.2 declining to consider the

case of the applicant for appointment to the Inspector of Post without
following the Statutory Rules regarding accommodation of the applicant
against backlog vacancy for Scheduled Caste category for 2004 by
carrying forward to 2005. No consideration of the same have illegally
deprived the applicant from appearing the Examination, 2006 for which
he has lost two precious years of his career and as such have suffered

irreparable loss and injury.



BEFORE THE CERNTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH, GUWAHATI

LIST OF DATES

126.05.99 The applicant was appointed as Postal Assistant in the
Department of Posts, Dibrugarh Circle, Dibrugarh.

03.03.05 Internal Notification notifying Inspector of Post
Examination, 2005.

26.05.06 Letter annexing the list of provisionally permitted
candidates to appear in Examination, 2005.

17.07.06 Hall Permit issued to the applicant for the
Examination, 2006.

31.07.06 Result of Departmental Examination for selection to the
post of Inspectors Post Examination, 2005

18.08.06 Letter from Respondent No.3 informing the applicant

| | about his selection for appointment.

22.09.06 Letter issued by the Respondent No.l revising the list
of earlier selected candidates.

18.10.06 Letter from Respondent No.2 informing cancellation of
earlier result sheet dated 31.07.06.

19.10.06 Letter from Respondent No.3 to the applicant regarding
recast of the earlier select list. |

23.10.06 Representation filed by the applicant.

04.12.06 Order passed by this Hon’ble Tribunal in Original
Application No. 291/2006 disposing of the application
with a direction to the Respondent No.2 to consider
and dispose the representation dated 23.10.06 within
2 months.

05.01.07 Order passed by the Respondent No.2 holding that the

case of the petitioner cannot be considered at this

stage.




BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHATI

( An application under Section 19 of the Administrative
Tribunal Act, 1985)

Original Application No: 3% of 2007

IN THE MATTER OF:
Sri Chandra Sekhar Hazarika

S.0.- Late Tileswar Hazarika
Resident of Milan Nagar
P.O.- C.R. Building
Dibrugarh -786 003

......... Applicant

-Versus

1. The Union of India, Represented
by the Director General, Govt. of
India, Ministry of

Communications and Information

Technology, Department of Posts,
Dak Bhavan, Sansad Marg
New Delhi.

2. The Chief Postmaster General,
Assam Circle, Meghdoot Bhawan

Guwahati- 1.

..... .. Respondents

| /
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DETAILS OF THE APPLICATION:

L Particulars of Orders against which this application is

made :

The present application is directed against the Order dated
05.01.07 passed by the Respondent No.2 whereby it was held that since
the declaration of result of the petitioner was against the formulated
guidelines and stipulated Rules for recruitment of Inspector of Posts,
the petitioner has neither Locus standi to claim for the same nor is
entitled  to be declared as successful against a single vacancy of
Schedule Caste quota, as another candidate belonging to the same
community had a better claim than him on merit so the prayer for
appointment of the petitioner could not be considered. Vide this
application the petitioner challenged the Order dated 05.01.07 being

inconsistent with the statutory Rules.

II. Jurisdiction of the Tribunal :
The applicant declares that the subject matter of the

application is well within the jurisdiction of this Hon’ble Tribunal.

II. Limitation :
The applicant further declares that this application is filed

within the limitation prescribed under Section 21 of the Administrative

Tribunals Act, 1985.
IV. Facts of the Case :

(A) That the applicant is a citizen of India and a permanent
resident of Milan Nagar, Dibrugarh, in the District if Dibrugarh,
Assam and as such is entitled to all the rights, privileges and
protections guaranteed to the citizens of India under the

Constitution of India and the Laws framed thereunder.

(B) That the applicant is presently serving as Postal

Assistant, in the office of the Post master General, Dibrugarh
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Region, Dibrugarh under the Department of Posts. The applicant

was initially appointed on 26.05.99 as Postal Assistant in the
Deptt. of Posts, Dibrugarh Region, Dibrugarh, and has been
working deligently and without and blemish and to the satisfaction

of all concerned.

(C) That the applicant begs to state that the Respondent
No.2 issued an internal advertisement dated 03.03.05 for
examination to the post of Inspector , 2005 to be held from
12.08.05 to 14.08.05 as per the calendar of Departmental
Examination, 2005. Application from eligible candidates in
prescribed proforma were invited latest by 24.03.04. Further it was
stated that vacancy be announced later on after declaration of the
result of 2004. -

A copy of internal advertisement dated

03.03.05 is annexed herewith and

marked as Annexure “A”.

(D) That pursuant to the letter dated 03.03.05, the applicant
applied for the said post and the Respondent No.2 vide its letter
dated 26.05.05 enclosed a list of provisionally permitted
candidates to appear in the Departmental Examination for
promotion to the cadre of Inspector Posts, 2005 to be held from
12.08.05 to 14.08.05 as well as notifying the center.

A copy of letter dated 26.05.05 alongwith

the list of permitted candidates ‘is

.annexed herewith and marked as

Annexure “B”.

(E) That thereafter the said examination for promotion to the
cadre of Inspector posts, 2005 was held at the notified date and the
applicant appeared in the said examination in his 1st chance and

did very well and was expecting a positive results in his favour. But

there was a long delay in declaration of the results of the said.

examination, 2005 and the applicant alongwith the other

candidates were kept hanging.

Chondlon Thletia by,
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(F) That in the meanwhile the internal advertisement or the

examination for promotion to the cadre of Inspector posts, 2006
have been issued and dates for the examination was fixed from
04.09.06 to 06.08.06. The applicant being in the dark about the
result of the earlier examination, 2005 applied for the same as an
ardent caution on the ground that if he is not selected in the earlier
examination, he would be able to tak;é a chance at the present
examination, 2006. The applicant was also issued the Hall Permit
on 17.07.06 for appearing in the said Examination, 2006.

A copy of Hall Permit is annexed

herewith and marked as Annexure “C”.

(G) That the applicant begs to state that soon after receipt of
the Hall Permit for appearing in the Inspector Posts Examination,
2006, the results of the earlier examination 2005 was declared
and was notified by the Respondent No.l vide its Letter No.
Staff/8-1/2005 dated 31.07.06. In the said result in order of merit,

the applicant have been selected for appointment as Inspector of

Post Offices and was placed at Serial No. 5 as a Scheduled Caste

candidate.
A copy of letter dated 31.07.06 notifying
the result of the Inspector Post
Examination 2005 is annexed herewith
and marked as Annexure “D”.

(H) ' That the applicant begs to state that on being selected

for appointment as Inspector of Post Officer, the applicant did not
appear in the Examination, 2006 for the said post és the same has
become irrelevant for the applicant on his selection in the
Examination, 2005. Further the applicant was also issued a letter
dated 18.08.06 by the Superintendent of Post, Dibrugarh Division
confirming his selection for appointment as Inspector of Posts on
the basis of the Inspector of Post Examination for the year 2005.

A copy of letter dated 18.08.06 is

annexed herewith and marked as

Annexure “E”.

<2
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(I) That pursuant to the said letters of selection for

appointment of the applicant as Inspector of Post, the Respondent
No.l issued a letter dated 22.09.06 whereby the names of the
selected candidates have been revised and to the utter surprise and
dissatisfaction of the applicant the name of the applicant could not
find place in the said revised list of selected candidates for the

Inspector Post Examination, 2005.

A copy of letter dated 22.09.06 aldngwith
the revised list is annexed herewith and

marked as Annexure “F”.

)] ' That thereafter, on the basis of the impugned letter
dated 22.09.06 issued by the respondent No.l revising the names
of selected candidates for Inspector Posts Examination, 2006, the
Respondent No.2 issued a letter dated 18.10.06 informing the
cancellation of the earlier result and informing the new list of
selected candidates. |

A copy of letter dated 18.10.06 is

annexed herewith and marked as

Annexure “G”.

(K) That thereafter, the Superintendent of Post, Dibrugarh
Division vide letter dated 19.10.06 informed the applicant that the
name of the candidates has been recast for appointment as
Inspector of Post Offices on the basis of Examination held in 2005
and the name of the applicant have not found place in the said
select list and a new list have been prepared. |

A copy of letter dated 19.10.06 is

annexed herewith and marked as

Annexure “H”.

(L) That the applicant begs to state that the applicant was
devastated by the said recast of the selection of Inspector Posts in
Examination, 2005 whereby the applicant’s name did not figure.
Though the applicant was selected for appointment in the said

post when the results were declared, but the name of the applicant

Chandse fff%%fué‘
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did not figure in the said list after revision. Because of the

selection of the applicant in the Examination, 2005 the applicant
did not appear in the examination, 2006 even though he was
eligible and received his Hall Permit. Immediately thereafter the
applicant filed a representation incorporating his grievances before
the Respondent No.2 on 23.10.06 and also to respondent No.1. But
even after a long delay, the applicant have not réceived any
communication in this regard from either Respondent No.l or
Respondent No.2.

A copy of representation of the applicant

is annexed herewith and marked as

Annexure “I”.
M. That thereafter the applicant approached this Hon’ble
Tribunal by filing an application for a direction to the Respondents
to quash the impugned revised list of candidates for Inspector of
Posts Offices Examination, 2005 issued vide letter datéd 22.09.06
by the Respondent No.1 and to direct appointment of the applicant
in consonance with the Order of merit as per result dated 31.07.06

issued by Respondent No.2

N. That the said application was registered as OA No.

292/06 and this Hon’ble Tribunal vide its Order dated 04.12.06" |

disposed of the said application with a direction to the Respondent
authorities to dispose of the representation dated 23.10.06 within a

period of two months from the date of receipt of the Order.

A copy of the Order dated 04.12.06 is annexed
herewith and marked as ANNEXURE-J.

0. That the applicant begs to state that the Respondent
No.2 vide Order dated 05.01.07 disposed of the application dated
23.10.06 in compliance of the Order of the Hon’ble Tribunal dated
04.12.06 whereby the Respondent No.2 has held that the
declaration of result of the applicant was against the formulated
guidelines and stipulated rules for recruitment of Inspector of
Posts, the applicant has neither locus standi to claim for the same

nor is entitled to be declared as successful against a single vacancy

C Lnodrs, Lotetia, Aot
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of Schedule Caste quota, as another candidate belonging to same

community had a better claim than him on merit. So, his prayer for
appointment cannot be considered. Further with regard to the

backlog vacancy for SC category. The same could not be acceded at

that stage.
A copy of the Order dated 05.01.07 is annexed
herewith and marked as ANNEXURE-K.

P. That the applicant begs to state that after recasting

the result, one Sri Kumar Ranjan Ray was selected as am Schedule
Caste candidate in place of the applicant. In this regard, the
applicant begs to state that Sri Kumar Ranjan Ray have earlier
appeared in the Inspector of Post Examination, 2004 but was not
selected. In the said Examination the Post of Schedule Caste
remained vacant. Later, the said results of the failed Schedule
Caste candidates were reviewed as per the directions of the
Ministry of Communications and Information Technology vide letter
dated 26.07.04. After review of the results, the high power
committee who was entrusted to review the same recommended the
name of Sri Kumar Ranjan Ray for the said post for the year 2004.
The said recommendation was made prior to the declaration of the
result of the 2005 Examination but even then the respondents

have re-casted the result dated 31.07.06.

Q. That the applicant begs to state that thereafter the
respondent No.2 vide letter dated 19.12.06 again sent reminder to
the respondent No.l with regard to the recommendation of Sri
Kumar Ranjan Roy to the Inspector of Posts for the vacancy post of
the 2004 Examination. The applicant further states that even
though recommendations have been made but the authorities have
not taken any action into that regard, thereby recasting the result
dated 31.07.06 and appointed Sri Kumar Ranjan Roy as a

Schedule Caste candidate in the 2005 Examination.

R. That the applicant begs to state that if the
authorities would have appointed Sri Kumar Ranjan Ray in the

in the backlog vacancy of 2004 under that circumstances the
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applicant would remain as selected candidate in the merit list

dated 31.07.06 and in that circumstances the result dated
31.07.06 would not have been re-casted. The recast of the results

have ruined the carrier of the applicant for the lapse on the part

‘of the respondent authorities in accommodating Sri Kumar Ranjan

Ray against backlog vacancy for Schedule Caste category for 2004
in which case the applicant would automatically remain in the

Select List dated 31.07.06

S. That being highly aggrieved by the impugned Order
dated 05.01.07 of the Respondent authorities in rejecting the claim
of the applicant for consideration for appointment as Inspector of
Post Offices after being selected as per the Select List dated
31.07.06, the applicant has approached this Hon’ble Tribunal by

way of this instant application for redressal of his grievances.

Grounds of Relief With Legal Provision :

(a) For that the Respondent authorities have made menifest
error in revising the list of selected candidates on the basis
of Inspector Posts Officer Examination, 2005 dropping the
name of the applicant.

(b) For that, the respondent authorities have acted in a most
illegal, arbitrary and malafidle manner against the
applicant in as much as the applicant have been duly
selected for appointment in the post of Inspector and mad
to suffer ever though there is no fault on the part of the

applicant.

(c) For that due to revision of the list of selected candidates
for Inspector Posts Examination, 2005, the applicant could
not appear in the said Examination, 2006 as a result of
which he has lost 2 precious years of his career including

training period which cannot be regained by any means.

]

CRauolee ka#'?@uk‘



(d)

(e)

(

(8)

{
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For that the applicant was selected in the order of merit for

appointment as inspector of Post Offices on the basis of his
performance shown in the results of the Inspector of Post
Offices Examination, 2005 as a Scheduled Caste
candidate. But in the revised list of selected candidates
the name of the petitioner did not figure and Sri Kumar
Ranjan Roy have been placed as Scheduled Caste
candidate though he was recommended for appointment
against the backlog vacancy for SC category of 2004.
Under the above situation the applicant have to suffer for
no fault in his part and have lost 2 precious years of his

caree€r.

For that, due to the delay in declaring the results, the
applicant also received his Hall Permit for the said
Examination, 2006 but due to his selectio'n, he refrained
from sitting in the examination, 2006. Therefore, revising
the Select List of Examination, 2005 just after the
examination of 2006 have illegally deprived the applicant
by the respondent authorities which will have adverse

ramification to the career of the applicant.

For that, under Reference Deptt. of Posts & Telegraphs,
Office Memorandum No. 36012/2/96 Estt.(Res.) Dated
02.07.97, the reserved vacancies are to be determined
afresh on the basis of post-based revised rosters and to be
carried forward for future adjustments. As such if the
backlog vacancy would have been brought forward, it
would have created another vacancy for the Scheduled
Caste and the applicant could have been accommodated in

the said vacancy.

For that the backlog of ST/SC/ OBC is to be determined
afresh as per the revised post based roosters. Vacancies
against reserved categories will continue to be filled keeping
in view the limit of 50% reservation in total vacancies being

filed in a penal year. In the instant case the number of
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vacancies have been notified to be 5 with 4 vacancies for

other caste and 1 vacancy for Schedule Caste. Under the
above circumstances the backlog of 1 vacancy of Schedule
Caste should have been carried forward for the instant
selection and’'in that case the applicant could have been

appointed in the said vacancy.

(h)  For that the rejection of the applicant’s claim does not fall

within the Postal Directorate Guidelines and as such the

said Order dated 05.01.07 is liable to be set aside and

quashed.

(0 For that the appiicant has a strong prima facie case in his
favour. The applicant shall suffer irreparable loss and
injury if the Respondent authorities are not directed for
appointment of the applicant to the post of Inspector of Post
Offices in view of his selection as well as his claim for
selection on the backlog vacancy to be carried forward for
adjustment as well as granting all benefits attached to the

said post.

(4) For that, the applicant has demanded justice which has
been denied to him.
(k)  For that this application has been filed bonafide and for the

ends of justice.

VI Details of Remedies Exhausted :
That the applicant declares that he has no other alternative

and efficacious remedy available to him except by way of this instant

application.
VII. Matters not previously filed or pending with any other
Court :

That the applicant declares that no such writ petition or
suits has been filed regarding the matter in respect of which this
application has been made, before any Court or any other authority or
any other Bench of the Tribunal or any such application, writ petition

or suits pending before any of them.
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Relief’s Sought For :

In the premises aforesaid the applicant humbly prays that

your Lordship would be pleaséd to admit this application, call for the

records and issue a notice to the Respondents to show cause as to why

the relief sought for by the applicant shall not be granted and after

hearing the parties and /or cause or causes that may be shown be

pleased to grant the following relief :

IX.

(2)

(b)

()

(d)

(e)

To quash the impugned Order dated 05.01.07 issued by the
Respondent No.2.

To direct the Respondent authorities to appoint the applicant
for the Inspector of Post Offices on the basis of a selection as

per the result issued vide letter dated 31.07.06.

To direct the respondent authorities to consider appointment
of the applicant on the carrying forward of the backlog
vacancy of Schedule Caste candidates from 2004 Panel year

as per the statutory rules.

Any other relief or reliefs to which the applicant is entitled to,
under the facts and circumstances of the case, as may be

deemed fit and proper by this Hon’ble Tribunal.
Cost of the application.

Particulars of the IPO :
) IPO No.:dU& 650267
() Dateof Issue: o - 2~0%

() Issued from : %WM\AK
(IV) Payable at : %Wﬂ\w&

Details of Enclosures :

As already stated in the Index.

( Lswctrs Sttt '9/?@;@
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VERIFICATION

I, Sri Chandra Sekhar Hazarika, Son of Late Tileswar
Hazarika, aged about 4. years, resident of Vill- Milan Nagar,
Dibrugarh, in the district of Dibrugarh (Assam), do hereby solemnly
affirm and verify that I am the applicant in this instant application

and as such I am fully conversant about the facts and circumstances of

the case. The statements made in this affidavit and in paragraphs

4’@),@((3),0@,0"//2{@) ....... of the . _petition are true to my
knowledge and those made in paragraphs A 70 4L .“.”.‘.‘.’(%Q’i%eing
matters of records are true to my information derived therefrom which I

believe to be true and I have not suppressed any material facts.

And 1 signed this verification on this the 7”‘ day of

M 2007 at Guwahati.

Uiy Leschrn /gwl(?

Signature of the Applicant
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DEPARTMENT OF POSTS:INDIA :
OFFICL OF THE CHIEF BOSTMASTER GENERAL e
ASSAM CIRCLE::GUWAHATL- 781001

‘No.Staft/8-1/2005 " Dated at Guwahati the March 3, 2005
To |

v 41. . The PMG, Dibrugarh. .
/ 2. The Director, PTC, Guwahati.

3. The Director of Accounts (P), Guwahati.

4-5.  The Supdt. NESD/PSD, Guwahati.

6. The Manager, MMS, Guwahati.

7. The Ex-Engineer, PCD, Guwahati,

.18. All Divisional Heads (PO & RMS) in Assam Circle.

[o.9]

‘.. Sub:- Inspector posts Examination, 2005 to be held from 12.08.05 to 14.08.05.
Ref- CO/Guwahati letter No.Staff/8-3/2004 dated 18.01.2005.

. The Examination for promotion to the cadre of ‘Inspector posts for the year 2005 is .
scheduled to be held from 12.08.2005 to 1!4.0%2005 as ‘per calendar of Departmental
Examination, 2005. T e e S

“The applicaticn from the cligible candidates in the prescribed proforina may kindly be
obtained latest by 24.3.2005 and forwar{ied to- Circle - Office:. dully verified and
recou ... snded/not recommended on or before 8.04.2005 positively. Two copies of signed and

attested pass port size photographs-ofithe -applicant may also be obtained and send along with ,

the comparative list of the candidates., The cru:cial date for determining the age and length of |

service will be as on 1.7.2005. The number of chances availing by the candidates may kindly be

verified and noted while recommending the official. '

Vacancy position of Inspegtor posts cadre, 2005 will be announced later on after the
declaration of the result of 2004, 5+ v ' '

3

- ” PR
i

APMEG(Staft)

'A LR ‘O/o tix%Chlcf Postmaster Generdl
, v . .. . Assam Circle, Guwahati — 781 001
Copyto:- _ - ) I
1. The Officer-in-charge, P&T Admn. Cell, APS Centre, Kamptee C/O 56 APO for
information. .- o T L '

2. All Group Gllicers, CO/Guwahati. .
Yo . Stakd \%~S go(eR) { erv B~ B RO

Nokidied o &8 on §-37F ‘ For Chi fp‘y General
ot Yo - a1 Ceely o o\~ - For Cluel Postmaster Genera
Clgn 4 dgi:“ b R »...:‘:f-iulm : Assam Circle, Guwahati -- 781 001

- 4
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 ANNEXURE-By

A\
/, s DEPARTMENT OF POSTS::INDIA
OFFICE OF THE CHIEF POSTMASTER GENERAL %
ASSAM CIRCLE:GUWAHATI ' 1
. ; ‘ ‘ : S \F
. No.Staff/8-1/2005 Dated at Guwahati the May 26, 2005 j
" To ‘

1-2)  The SSPOs - Guwahati / Silchar, . .. ‘
3-9)  The SPOs - Nalbari/Dhubri/Tezpur/Nagaon/J orht/Dibrugarhy/Tinaukia, - :
10)  The SSRM/ Guwahati. ' :

5 ') The SRM/Silchar.

12)  The PMG / Dibrugarh,
( Departmental Examination for Promotion to the cadre of Inspector posts, 2005 to be held trom
12.8.05 to 14.8.05. : b »

The list of Provisionally permitted candidates to appear in ‘the above examination is enclosed i
Annexure ‘A’ alongwith list of not permitted candidate in Anncxure ‘B’

Hall permits of the permitted candidates are scnt herewith for carly delivery to the candidates

concerned.

_ The examination will be held centrally at Guwahati Ccmrc.hThc venue of the examination will be
) intimated by the SSPOs/Guwabati Division, Guwahati (Supervising Officer).

Any disérepe"ncy regarding name, community, No. of chances availing by the candidates if noticed

may kindly be corrected at your end under intimation to the undcrsigned,
Pleasc acknowledge the receipt of this letter,

Enclo : As above. ‘ N N’V
| | AP DG, ( Staff)

O/o Chicf Postmaster General
Assam Circle, Guwahati - 781 001

Copy for information and necessary action to :- l _
1. The Asstt, Director Gcneral(DE),?:_}DCpartménf‘gg Posts, Dak Bhawan; Sansad Marg, New Delhi-
1 10 001. . R ,V_:Aﬁ-, IS *’I! v ey A B .}A‘“‘"\f:_* -

.""’g'“; ‘<§A_u.‘-'('f;‘{v } ““.‘ AR B
2. Shri- Sukleswar Das, SSPOs/Guwahati and Centre’ Supervisor.He is requested to intimate the
-veaue of the Examination Hall to all concerned undsr intimation to this office.
3. The Officer-in-charge, P&T Admn., Cell, APS Centre, Kamptee, C/O 56 APO.
4. The APSRecords, C/O56 APO, = | o o
5. The Officer-in-charge, 2CBPQ (Kolkata), C/O 99 APO., ‘
6. The Dircctor, APS(HQ), Northern Command (Udhampur) C/O 56 APO, '
7. The Director, APS(HQ) Central Command (Lucknow).C/O 56 APO.
8. All Sr. Chief PMG/Chicf PMG in India. C
Enclo : As abbvc. .
| For Chief Postifaster General
Assam Circle, Guwahati - 781 001
=
e
"

C L r e ey




- " ANNEXURE - 8 S

List of permitted candidates to appear in Inspector Posts Examination 2005 to be held on 12.14/8/2005

SI. 1 Nameofth¢candidate | Comm. | Nameof | _No.of Paper Roll No. . .Centre of
R 1~ - | Division | chances. | Answerin " “Examination
i L : - | availing Hindi .. -] - g
A. Guwabhati Division . . B e LT . UG
1. | SarcjKr.Bhattacharjee - | OC | Guwahati | 2®Chance | No - | ASM/IP-01/2005
2. |MrnalKrDas = - | 8C -do- . | 1™Chance’| . Z-do- - | ASM/IP-02/2005
3. | Subhash L'ahkar 0C -do- - | 1*Chance | .-do- .-| -ASM/IP-03/2005
4. |SantamiSarmah = | - OC -do- 1¥ Chance ~do- . | ASM/IP-04/2005
5. | PrasantaKrDas . . ST. -do- | 3Chance | -do- . | ASM/IP-05/2005
6. -| GiriKantaDeka ‘OBC | .-do- |} 4"Chance | .-do- : | ASM/IP-06/2005
17, | SumuzzamainAhméd. - . | MOBC'| -do- . | 2®Chance | <do-. =| ASM/IP-07/2005
) 8. | Mrityunjoy Chowdhury OC | -do- 2 Chance |- -do-- | ASM/IP-08/2005
9. |MunindraKr;Bhuyan | - OBC . -do- 1¥ Chance _-do- " ASM/TP-09/2005
10. | SubhasishBhattackarjee | OC™ | -do- 2* Chance’| = -do- -.| ASM/IP-10/2005
B. Dibrugarh Division '+ . e L eide
11. | Sutapa Bhattscharjes - OC | Dibrugarh | 2* Chance -do- | ASM/IP-11/2005
12. | Mausumi Mazmumder oC - -do- 4% Chance -do- ASM/IP-12/2005
13. | Makhan Ch. Das SC -do- 4™ Chance -do- ASMJIP-13/2005
14. | Mridul Gogoi OBC -do- 3" Chance -do- ASM/IP-14/2005
'15. | Manujuddin Ahmed oC -do- 3 Chance | -do- ASM/IP-15/2005
16. | Rijit Konwar OBC -do- 2™ Chance -do- ASM/TP-16/200
127" | Chandra Sektar Hazarika SC  -do- 1% Chance -do- ASM/IP-17/2005
18. | Jayanta Kr. Deb SC -do- 1¥ Chance -do- -| ASM/IP-18/2005
C. Cachar Divisiox . X . ‘
19. | Jayasree Bhumn OC | Cachar 1¥ Chance . No. | ASM/IP-19/2005
20. | Gautam Chanda .0C -do- 3™ Chance -do- ASM/IP-20/2005
21. | Biswanath Déb 0oC -do- 3™ Chance -do- ASM/IP-21/2005
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Ch

[45. | Krishna Puzari oC -do- 1¥ Chance -do- ASM/IP-45/2005 .
46__| Abhijit Mahanta oC -do- [ 1"Chance | -do- | ASM/IP-46/2005
47. | Minati Devi Baruah 0C -do- 4"Chance | -do- | ASM/P47/2005
48. |SwapnaDeka.. . OC_|. . -do- 1* Chance -do- ASM/IP-48/2005
49. {Paresh Chandra Das SC ~ -do- 2*Charice | - -do- ASM/IP-49/2005
H. SilcharRMS ~ . R ' T
50. | Saumitra Goswami - OC | SilcharRMS | 2® Chance | - " N& ASM/IP-50/2005
51. |RanjuSingha .=’ . OBC | - -do- 2™ Chance | . . -do- ASM/TP-51/2005
52. | L. Jatindra Singha 0oC ~do- 1% Chance | . - -do- ASM/IP-52/2005
53. | Faiz Uddin Barbhuiya 0C -do- 1%.Chance |- £..” -do- ASM/IP-53/2005
54. | Apurba'Lal Deb OBC -do- 2% Chance; do ASM/IP=54/2005

1:55. | Pradip Suklabaidya - _8C | -do- 17 Charnce: ASM/TP-55/2005
56. | Sudipta Nath. OBC -do- 1* Chance* | # . ASM/IP-56/2005

1L PMG/Dibrugarh’ T A T T

157. | Manoj Nath OBC | PMG/DR | 1*Chance 'No ASM/IP-57/2005
58. | Ajit Hazarika- "~ - . 0oC -do- 3" Charkte -do-- | ASM/IP-58/2005
59. | Pronob Kr. Borpatragohain 0oC -do- 2™ Chance -do- ASM/IP-59/2005
J. Nalbari-Barpeta Division _ ' -

60. | Bhabesh Barman OBC Nalbari- 1 Chance No ASM/TP-60/2005

Barpeta

Division

61. | Ajit Rajbongshi 0oC -do- 1" Chance |  -do- ASM/IP-61/2005
62. | Ranjit Saika OC -do- 1¥ Chance -do- ASM/TP-62/2005
63. | Kishor Kr. Talukdar SC -do- . | 3™ Chance -do- ASM/IP-63/2005
4. | Dilip Kr. Haloi SC -do- 2™ Chance -do- ASM/TP-64/2005
65. }Malin Ch. Nath OBC" | = -do- 2™ Chance -do- ASM/TP-65/2005
| 667 | Kumar Ranjan Roy OC -do- 6" Chance -do- ASM/IP-66/2005

67. -| Rahim Uddin Ahmed 0C -do- 2™ Chance -do- ASMAIP-67/2005"
| 68. | Rup Talukdar oC -do- 3" Chance -do- ASM/IP-68/2005
t 69. | Ratan Roy OC ~do- 4" Chance -do- ASM/IP-6/2005.

B/




ANNEXURE-C,
- B -

0
%

DEPARTMENT OF POSTS INDIA
OFFICE OF THE CHIEE, POSTMASTER GENERAL
ASSAM CIRCLE? GUWAHATI= : i
[H’AL’L"iiEﬁim"ﬁli |
1. Name of Examination Inspector Posts Examination 2006
2. Date of Examination 04.08. 06' to 06.08.06 .
3. Name of candidate ) /CH/\CVV‘CJJLGLS ........ ’g\r AN JH' ,
4 Nameof Division/Unit  : ... D lba’uﬁcm,ﬁ\/ ..........
5. Roll No. of the candidate ASM/IP- 3 8 /06_ ‘ '
6. Centre of Examination Guwahatl ‘
7. Venue of Examination [To be notlfled by the SSPOs/Guwahat!]
. I i
8. Name & designation of Shri D. N. Sharma, SSPOs, Guwahati :
the Supervising Officer Guwahati Division, Guwahati }
9. Specimen signature of - . ‘ / .
the candidate U ‘ﬂ‘)‘ 5&:&4« : (9 ' /@" i
‘ .
Attested by ~
: ASSISTANT DIEECTOR (STAFF)
(Designation 81 Signatuvewthe
Hea%ﬁ@l%m&m&%hgﬁ&al) o
’ Ry &7 | DIERUGARH REGION
ST 1 LioRUGARK +786 001
Time Table e
Day/Date ' Time . T --Paper ™
04.08.06 (Friday) 10.00 AM- to 1. 00 PM ""Pép'erilf(Withbut books)
04.08.06 (Friday) 2.00 PM to 5.00 PM | Paper-li (without books).
05.08.06 (Saturday) 10.00 AM to -1.00-PM - | Paper-lll (with books) -
05.08.06 (Saturday) "2.00 PM to 5.00 PM'. ‘ |-Paper-IV (with books)
06.08.06 (Sunday) 10.00 AM to 1.00.PM | Paper-V (without books)
) 1 -
| | - Contd.
ui ";
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DERAR :INDIA
OFFICE OF THE CI OSTMASTER GENERAL
A 5SAM CIRLLE GUWAHATI
No.Staff/8-1/2005 ‘ ‘ ated at Guwahat1 the July 31, 2006

TO . ?.
\&f////;;e pPMG, Dibrugarh.

2. The Director, PTC, buwahatl vv;:;
3. All Divisional Heads 1n Assam Clrcle

P T

Result of the Departmental Examlnatlon for selectlon to the posts
of Inspectors of Posts Examination for ‘the: year 2005 held on 12",
13 and 14" August, 2005

Subject: -

In pursuance Of Directorate, New Delhi letter No.A- 54013/1/2006 DE
dated 26.7.2006 this is for your information that the following candidates
of this circle with names arranged in order of merit have been selected for
appointment as Inspector of Post Offices on the basis of results of the

Inspector of Post Offices anmlnaLlon 2005 held on 1?lh to 14 Aug/ZOOG

rél No. Name of the candidate " _Roll No. ;_” |
1 Soraj,Kr. Bhattacharjee 1 “ASM/IP 01/2005 - i
2 Kumar Ranjan Roy. CE L S "ASM/1P~66/2005 1
3 Anup Kr. Saha ) ' , ~ ASM/IP-30/2005 R
4 Santanu Sarmah - ASM/IP-04/2005 '
L//// 5 Chandra Sekhar Ha7ar1ka(SC) : ., ASM/IP-17/2005

A. P.
0/o Chief
Assam Circle, Guwahati-781 001







pNNEXUREE T

Department of Posté,'tndia g}f\/

- Office of the gsuperintendent of AOSS, Dibrugarh Division,

To
4
2)

3)
4)

No.- B-1APOsIExamiCh .\l

Dibrugarh-786001.

Sri Chandra Sekhar Hazarka - .. o
pA. at RO. Dib_rugam '
Sri Makhan Ch. Das

IPOs {C & PG) Divisional Office-
Dibrugarh. ’_ ‘

Sri Mridul Gogol S )
P A Divisienal-Qffice, Dibrugarh
Md. Manujuqdm,Ahmed" .

P A. Divisional Office, Dibrugam.
3ri Rijit Konwar

P A. Divisional Qfﬁce, Dibrugarh.

Dated at Dibrugarh the 187 August f 2006.
1

Sub. - Result of inspector of Posts Examination for the year 2005 held on 12"

Augustf2005 to

4" Augus@ 9008

As communicated by Circle Office, Guwahati Sri Chandra
Sekhar Hazarka, P.A. R.O. Dibrugarh has been selected for appointment as

\nspectar of Posts onth

o basis inspector of Posts Examination for the year 2005

held on 127 to 147 Augusif2006 2 605

For,,Superintendént of Posts
Oibrugarh Division, Dibrugarh-mﬁﬂm )
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No. A-34( L}é#'/azuno-mwz. S e
Governmen ’IR}mé“,“;“s‘(

< o
,,5\9- S
. . . 1 2N (hof PastNs——=~"
Ministry of Communications/ and*ty OEA{InT
Department of Posts -

Téchnoldgyl

, | Dak Bhavan, Sansad Marg,
_ Y NewDelhil the 22nd September. 2006
o ~ob i SRR R PRVRS S
The Chicel Postmaster General, ’ S
Assam Circle,
Guwahati - 781001, |
) _ | |
Sub: Result of the Departmental Exariination for sclection to the posts of Inspectors of
Posts Examination for the year 2005 held on 12th. 13th and 14th August, 2005.

Sir,

Q am dirccted to refer to your letter No. Stal178-1/2005 dated 23.08.2006 on the
above subject and 1o say that it-has been decided (o recast the list of Successful
candidates circulated vide our letler of even number dated 26th July,. 2006 as a result of
wrong indication of category against the name of one Shri Kumar Ranjan Roy at Sl No.
16 in the tabulation sheet furnished by the Circle vide: your letter No. Stafl78-1/2005
dated 28.11.2005,) S A o

2. The names of the candidates and their‘Ro_l] liunj!j’gl;s_ have been shown in the
Annexure on (he basis of information furnished by thel Circle. 'In casc any mistake in the
names of the candidates is noticed later on. the samé may pleasc be corrected and the
corrections may be intimated to (his office also. In caf‘sc, Jater on it is found' that any of
the selected candidate(s) was not eligible (o take the Iixamination under the existing rules
or instructions on the subject for any other reasons or in case any mistake is- found later
on with regard to announcement of the result of any'qgudj(llat%c’;fpr any reason whalsocver,
his/her name will be-deleted from the. list of succéséful”’éﬁﬁdidalcs. as the case may be.
This result is also subject o any change in the merit list of selected candidates due (o
future re-totaling and verification of answer books or any rc¢ason in accordance with the
existing rules and instructions: 1t may please be noted that no provisional candidate
should be given appointment without regularization of candidature.

A Itis informed that the names ol the candidates have been-arranged in the order of
merit showing respective serial number in the merit list. You are. therelore, requested (o
fix the seniority accordingly.

PRy

4. This supersedes Directorate's letter ul'cvg‘.n'nmmhcr dated 20th July, 2000.

Yours faithfully,

\/\/\/// b . : 2o )

/,,,»'\"{(_, \,\f"\h ‘- LT SR Balil )
- S Assistant DirectorGeneral(DE)
Copy to: ' net o

L. Al Directors, Postal Training Centres. L

- 2. SPG/SPB-/Training Sections :Dak Blavan, New Dellii-110001
Y. Tabulation Register,. ' '
4. Guard File.

R4
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REVISED LIST QF SELECTED CANDIDAIES ON THIE BASIS OF
INSPECTOR POSTS EXAMINATION, 2005 [IELD ON 12(h, 13th &
14(h AUGUST, 2005 . |

ASSAM C'RCLF
Gatioh # rsed cc;wm o sy ,,oa*.a of lm;m

oC SC‘;' SD vTota]“" :‘muu*ﬂ %’Ua

No of Vacancics 04 01 . 05 - o SR
No. of candidates s-clcctcd 04 01 x:.-- \ JOQJ 1n13 f’?;_:\}é:«‘.'ﬁf-:"l_Jalﬂ.t;j yr
R S STUL T TR B SN 196 S
oL P SHTT
S.No. Roll No. with Circle Index letter N'lmc of’cmdld'lte S .
‘ . S Sk ek e Uh
J ASM/IP-01/2005 B ['Soraj Kx}‘Bhaltachaijdé'_‘.‘f R
2. ASM/IP-30/2005 o o ADUPKE:Saha o e e e :;_4.;;;' ‘
3. ASM/IP-04/2005 _|.Santunw.Sarmah-: Y A
4 ASM/IP-05/2005 Prasanta’Kr, Das - (ST): & o A
S ASM/IP-66/2005 .| Kumar RanJan Roy (?C) R

' hlf(* Lot
l‘ f
N N

. '.?’:‘.:r"“ ‘mm«w‘ -

s‘\.,_
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Departnmg}f,tﬁai;’ pofstsi:lndia
COffiee of (.hg,(?l]\'[p‘f{ Posgmaster General

‘-

Assam(ﬁirblc :Guwahati-781 00 \

§ " : .
‘ No.Stal{/8-1//2005 L ,_'“!*-J’)nui:d» at Guwahati the October 18, 2006
Ta Sl e D e DR
™ . AREE ; L
i
.~ The Postmaster General. Dibrugarh. !
2. The Director, PTC, Guvahati.
A All Divisional Heads in Assam Circle.
Subject:- Result of the Departmental Examinati'dn'fdr selection to the posts ¢f Inspectors of Posts

[ixamination for the year 2005 held on 12" 13" and 14" August 2005,

[

IR enhy !"y:(“b‘;r"y}(:

In pursuance of Directorate, New Delhi\_}gt{&gg,‘l'\sl9.1,/,,55;}40\1__3./'1/2006-1)@ dated 22.9.2006 it 1s

intimated you that the result of the Inspector Posts{Exéfnif)atli_Qn'ZOQS:ﬁeld' B 12113 'and 14" August

| 2005 has been recast by the Directorate , Now, it i for )}‘oﬁ‘é iR forniation’ that the‘following candidates of
Assam Circle with names arranged in order of merit have been selected for appointment as inspector of

Post Offices on the basis of results of the Inspector of Post Offices Examination 2005 held on 12", 13"

and 14™ August 2005, This is in cancellation of the restlf circulated vide this office letter of even No.

™

dated 31.7.2006. Photo copy of the Directorate lelter mentioped ab6ve is also encloséd herewith,

‘ S/No. ‘ Name of the candidate L + Roll Number
| Soraj Kr. Bhattacharjee - — -ASM/IPi01/2005
V 2. Anup Kr. Saha | _ ASM/IP-30/2005
3, Santanu Sarmah ASM/IP-04/2005
| 4 Prasanta Kr. Das (S¥) ' ~ ASM/IP-05/2005
E Kumar Ranjan Roy (SC) ASM/IP-66/2005

LEncl ; As above.

AP 7(Staff)
., Olo Chig#flostmaster General
Assam

{role, Guwahati-781 001
Copy o -

QT oot sonssrasrssens eersrssrnsbesrasssbsaneates
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ror information.

For Chief Pogtimaste General
Assaimn Circle,Glwahati-781 001
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Department of Posis :: India
Office of the Superintendent of Posts, Dibrugarh Division,
Dibrugarh-786001.

To
ST s POC T _— i_"mlf'!s.ll.._.lu',l-.,'."lt»,,
Sri Chandra Scl\har Hazanka
Postal Assistant’ e
Regional C )(hcc lemg'!rh. ' i
| TR LT 2‘%1\, SR SIS
N ’=‘ L N I A T
No.:-B-1/IPOs/Exam./Ch.JI Datcd at lemgfuh the 19th Octobcr/2006
to s ’U“‘“‘ug.wk‘-,-gpl!i‘

Sub.:- Result of the Departmental E\ammatmn for ‘selectxomto the posts of'Inspector of

Posts Examination for the year 2005‘held ©n 12111'.’ 13th and14th August 2005.
Y ! S"(i Sf e if\ $ (h» ) ;.l'(;.a ih‘ na‘ .
LA 'l{-f - g _'\..-‘;.p.v' ,',,f!, .

LN -_;;‘,\4,,‘ <’

In pursuance of C.O’s letter nb Staff/8 1/2005 dated 18 10.06 and
communicated vile Directorate, New: Delhiy Jetter .no., A-33013/1/2006-DE  dated

22.09.06, the name of the followmg candidatés hias been‘tecast by « hc Ducctorate for
ot P Pipli e TN ,\..{Qt); R iR

appomntment as Inspector of Posts Ofﬁccs on thc basig ot  results p£ Hl&ﬂ’Os Examination

2005 held on 12th, 13th and 14th Xﬁgﬁﬁt‘!ZOOS 5013 LAE U/ xony O, Dute.
e TSRO 1] L fon et o w&g e s

. . N\ t"'t' h«‘ {\v rni, ’g, b ,,“g ‘t’” V .
SLNo. Name of the candidate ' © o e

1. aroj Kr. Bhq arj
! S'quj K,r Blnftacharjee (o ves o MA“S&/‘I‘(I& t(‘)'”/?10'05, S
2. Anup Kr. Saha i i by 30/2005
) » ! ’ IRy f’sw ORI T
3. Santanu Sarmah AR A%/I/IP -04/2005 . ‘
4. P’raszmta Kr.Das(ST) . . . ... L’, . ,WSM/IP 205/2005"
5. Kumar Ranjan Roy (SC) j M/IP-66 2005
o f{ﬂ-‘l‘»,f.- \;’-'ii 0})11 . ﬂ Yy }‘i éi W g “{.
et ete .\‘r:‘* Dethe farins by
o :': e N
- Sup erinie de
Dxbrugarh Dmsxon,
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The Chief Postmaster‘ General (Staff)
Assam Circle, Meghdoot Bhawan
Guwahati-781001

| g
Vi }1“4} b\#(‘i"
R S I

o ST o
_ o 0 o 2%2-10-06
Sty o o the qelees o gy O T I

oo "‘,*t\' Fagrr e YR

(Through proper Channel)

Subject: - Prayer to sustain me as selected candxdate in Inspector of Posts, Exam1nat10n, 2005.

Respected Sir,

Most humbly and respectfully 1 state that, I aiipeared in the Inspector
of Posts Examination, 2005,which was held on 12 13th and 14" August
2005.

That Sir/Madatn, the result of the aforesaid exatmnatlon was
declared on31%J uly 2006,vide ¢ CO’s letter no: Staff/8- 1/2005,commumcated
Vide,Directorate New Delhi 1o/ A-34013/ 1/2006:DE, dated 26-07-2006 And
I was intimated of the result onjl 8th August 2006,v1de SPOs, lerugarh
Division letter no:B- 1/IPOs/Exam/ChII dated 18‘h August 2006,where in it was
mentioned that lam among the succe'ssful candxdateand I was selected under
reserved quota (SC), SL.No-5. . -

Then after again on 18 ' October 2006,a recast result was declared
of the above cited exam,vide CO’s letter’no Staff/8-1/2005, dated 18?h Oct,06,
communicated vide, Directorate,New Delhi letter no: A-34013/ 1/2006-DE
Dated 22-09-2006.And I was intimated of the result on19th October 2006
Vide, SPOs Dibrugarh Division,letter no; B-1/IPOs/Exam/CHII, Dated,
19-10-2006,where in it was mentioned that Tam not among the successful
candidate and my name is replaced by someone other candidate.

That Sir, on receipt of the letter from the SPOs, Dibrugarh
Division,] felt it strucks me just like bolt from the blue and I was unconscious
for more than half an hour which mjured my_heart and mentahty,where my
personal as well as family reputatlon is 1nvolved

So, now | want to know, why thlS replacement was done Though
it was mentioned in the Directorate, New Delhi letter no: A<34013/ 1/2006-DE
Dated 22-09-2006,that due to wronglindication of category against the name
of one Shri.Kumar Ranjan Roy at SL NO- 16 in the tabulation sheet furnished
by Circle Ofice,vide letter no: Staff/8| 1/2005 dated 28-11-2005,a wrong
result was declared on 26-7-2006,vide Dlrectorate New Delhi letter no:
A-34013/1/2005-DE dated 26-7-2006.

l
That Sir,the result of the TInspector of Posts, Examination
2005, was declared just before 3 days of Inspector of Posts, examination,2006




» ——

-3 s

Though I applied for the said examination and the admit card in my hand I could’nt
appear in the examination which happencd only because of the Circle Office
mistake,for which [ have lost 2 precious years of my career, mcludm;, training
period,which cannot be regained by any means..

2,004 That Snr I have leamt that the back log vacancy(SC) of the
Year 2005,is still lying vacant.So | wish that the post may be camed over to the year
2005 and accommodate me in that post. e
So,inspite of any consequences,whatever it may | be ‘I may be
considered and declared successful as earlier.t remain, Slr/M/adazﬁ

. ... » Yours faithfully Y

Dated: Q3-10 - 0¢ ( Shrl. CLandxa Sekhar Hazarlka)
PA; O/O PMG,Dibrugarh Regxon ,

IS a o=t

Place: - Dibrugarh-786001 - .~
|
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Date o] Order This the4th i‘D&IY of Deceber, 2000.

LR HONBLE MR K.V.SACHIDANANDAN, VICE CHAIRMAN.

“hu( handra Sekhar Hazarika, | RS
Son of late Tanileawar Hazarika, :
Rctmlent of Milan Nagar, =
P.O. C.R, Building | o
Dibrugurh-786 003, ' o - M Applicant

By Advocate Mr Y.55. Mannan | -
- Vea S -

l. ‘ ”“1011 01 hld.la - i Theebeiti ko

represented by the Director (.wneml ot F’oats,
Government of India, 7 ‘ SRR

Ministry of Communications & Imormauon ’1cchnology,
Departient of Posty,
Duk Bhawan, Sansad Marg,
New Delli.

-

2. ’1‘1"1(‘ Cluel Postmaster Geneull
Asgam Circle, Meghdoot Hlmwan
Guwahati- 1

The Su’pcrii1ten‘cle.1'1t of Post Oll‘ice?s,
- Dibrugarh Division, o
Dibrugarh-786 001,

1. SeiPrasanta Kumar Das,
Postial Assistant,
Office of the 8.8, Post,
Assain Circle, 3 [¥opor,

feghidoot Bhowan, Guwahati-1, .... Respondents

By Mrs Manjula Das, AddLC.G.8.C
OR Dimlg

K:V.SACHIDANANDAN (V.C)

b
i

The  appbcant whoe s a Postal Assistant m

U

departiuent of Post, Dibwugarh has applied for the Inspectors




cxuination e the year 2005 and by Annexwre-B letter dated
20.5.2000 he was declared selected on merit and in the SC quow
The vacancy for the sawd Imgt‘gx,zhs‘;rg:l‘l@gwcl i page 19 of the O.A. one
for $C and no $I. His --s¢l¢§t;§;1f,was”_1'eit¢1j§u'§scﬂlavid§i Annexure-E

i .‘..“.'.’ .
letter dated 1882000 but to his utter surprise the said selection

[

was cancelled by the réslmndm%‘ts vide Amnexure I letter dated
22.9.2006. The contention of the a];\l)ucallt 15 tlmt thqu-gh he has
heern given o hall tcket i 20006 ;vc.zyllzixmti,oxz he did not .appcu'u' as
her b alrcady been sr:..lo_-\ctc‘d‘m the year 2005, He has pl-étaded that

cne Shel Prasanta Kwmar Das has been selected i his place on the

ST cadepory whicl was not a dccm;'cxl vacm‘xc?y,'us ]wx"schedule..
' | 1
Aggricvid by the certain action 91‘1_@1:1&. 11‘51)011(.1!(3}}1:{11@ has filed this
O, sewiang e lullowiig relieis. .'\ o
()  To q nash the iinptmrmd revised - list "ol selected
" candidates for Inspe(‘mr of Post. Offices Examination

2005 issued vide lettcr dated 22.9.06 by the Respondent
No.l.

(u)  To direct the 1<.:>pondent authorities . to appomt the
applicant. in consonance with the order of werit for
Inspector of Post  Offices Examination 2005 result
soved  vide letter  dawed  31.7.06 issued by the
respoudent No,2, '

2, Heard  Mr ‘.".,S.Mmumn, learned * counsel  for the
appheant and Mrs Manjula. Das, learned Aﬁ{gll.C.Ct..o C lor the
res pondents,

3 When the malter cawe up lor hearing leérne.d counsel

loy the applicant submitted that the applicant ,,hejis already filed a
| ' ’ v

representaton dated 223,10.2006 and he is in total darkness about

the action ol the respendents. He Turther submitted Ut Le will Iy

settishied 0l divection s given to respondent No.2 to consider and




“£8- -

dispose ol the Aunexure-l representation dated 23.1().06‘wil'_hin a
Lz frae. Learned counsel lor the respondents lms’sul;uﬁtwd
i . _
U he has no ohjection. In the interest ol justice this ‘Tribunal
daect the 200 pespondent or any other r.toxlll)ciéxlt authority to
dispose ol the above representation within a peviod of 2 mwonths
o the date of receipt copy ol \this order. In’ the meantime the
applicant s also dirc‘.ctcf'l to lforward the copy of the O.A and other
documents to the 20d respondents,

DA s disposed ol as above. In the circwunstances no

order as W eosts,

(’S"’i
‘e

Sd/VICE CHaIRIAN

A
(N .;." (;'[/‘,/V P‘\(\‘E/,/

P

9/
cote of Application .. evsecnrens

a/pé
2fo €

tone on-which copy s ready § L,
Date on wlich copy is r‘ohvcrod REEYY

,uuht.o to be true copy

ff .

Section Cffjver dl) o
C. A. 'V, Gue ahati Beneh

Guwithit,
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No.Staff/8-1/2005 .. y"i_@@‘)@ated at Guwahati the January 05, 2007

Subject: - Prayer to declare Shri Chandra Seékhar Hazarika, PA O/O PMG,
Dibrugarh as selected candidate in Inspector of Posts Examination,
2005 held on 12", 13" & 14™ August 2005 in compliance of
judgement/order dated 04-12-2006 in OA No0.292 of 2006 of
Hon'ble Tribunal, Guwahati. |

Shri Chandra Sekhar Hazarika, Postal Assistant, O/O the Postmaster
General, Dibrugarh Region, Dibrugarh applied for appearing in the Inspector of
Posts Examination 2005. On verification of particulars of the candidates including
the applicant, he was allowed to appear In the said Examination vide this office
letter No.Staff/8-1/2005 dated 03.03.2005. Shri Chandra Sekhar Hazarika,
appeared in the said Examination held on 12th 13" and 14" August, 2005 along
with the other eligible candidates.

2. Result of 'the Inspector of Posts :Examination 2005 was declared
vide Postal Directorate letter No.A-34013/1/2006-DE dated 26.07.2006. The
vacancy for the Inspectors of Posts for that year was 05 (OC= 04 + SC=01). In

the result sheet, the names of 4 candidates were shown uga.nst 4 unreserved
vEBARBIGE ard RN GRanKPE QEKRME Hawsrie wum plocad nt 5 ??"}? %%
vacancy. While declanng the aforesaid result vide above notedi let er, osta

Directorate enshrined the following guidelines: -

“The names of the candidates and their Roll Numbers have been
shown in. Annexure on the basis of information furnished by the Circle. In case
any mistake in the names of the candidates is noticed later on, the same may
please be corrected and the corrections may be intimated to this office also. In
case later on it is found that any of the-selected candidates was not eligible to
take the examination under the existing rules or instructions on the subject for
any other reasons or in case any mistake is found later on with regard to
announcement of the result of any candidate for any reason whatsoever, his/her
name will be deleted from the list of successful candidates, as the case may
be. The result is also subject to any change in the merit list of selected
candidates due to-future re-totaling 2nd verification of answer books or any
reason in accordance with the existing rules and instructions. It may - please be

noted that no provisional candidate should be given appointment wuthout
regularization of candidature”.

Contd...
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3. Based on the above, the same was scrutinized and it was found -
that Shri Kumar Ranjan Roy with Roll No.ASM/16-66/2005 availed his 6% chance
and appeared in the IPOs Examination 2005 as an SC candidate. As per Schedule
of Department of Posts, Inspectors of Posts Recruitment Rules, 2001, a
candidate belonging to Scheduled Caste/Scheduled Tribe may subject to his
eligibility be allowed a maximum of six chances to appear in the said
Examination and if he is successful in the said Examination, in his sixth chance,
be entitled to be appointed only to & post reserved for Scheduled Castes or
Scheduled Tribes, as the case may be. On verification, it is seen that the name of
Shri K R Roy had inadvertently crept in against OC vacancy while announcing the
list of successful candidates. The matter was referred to the Directorate vide
this office letter of even Number dated 23.08.2006 and requested to recast the
result of IPOs Examination 2005 of Assam Circle on the basis of above
mentioned Schedule of Inspectors of Posts Recruitment Rules, 2001.

4. Accordingly, the resuit of the IPOs Examination W
the Postal Directorate vide letter No.A-34013/1/2006-DE da 2006. In

this result, Shri Kumar Ranjan Roy, who was shown selected as OC candidate
earlier, was placed against the SC reserved quota, as he availed relaxed standard
provided for SC/ST candidates. As there was only one post for SC category for
that recruitment year, Shri Kumar Ranjan Roy was eligible for that post. As a
result, the name of Shri Chandra Sekhar Hazarika who was earlier declared
selected against SC reserved quota was deleted from the recast resuit. The plea
of the applicant that one Shri Prasanta Kumar Das was selected in his place on
the ST category which was not a declared vacancy as per schedule, is not
correct. Shri Prasanta Kumar Das, was declared selected in the recast resuit
against OC vacancy as he came within the purview of unreserved vacancies
along with other general candidates on merit. All the guidelines issued by the
Postal Directorate on the subject and more so, the instructions issued while
declaring the result, would apply ipso facto to the present case also. So, he was
declared successful against OC vacancy though he is an ST candidate. Moreover,
his request to accommodate him against backlog vacancy for SC category. for
2004 by carrying forward to 2005 was examined but could not be acceded to at

5. Since, the declaration of result of Shri Chandra Sekhar Hazarika was
against the formulated guidelines and stipulated rules for recruitment of
Inspector of Posts, the applicant has neither /ocus standi to claim for the same
nor is entitled to-be declared as successful against a single vacancy of S.C.

quota, as another candidate belonging to same community had a better claim
than him on merit. So, his prayer for appointment cannot be considered.

Contd...



, In view of the judgement/order dated 04-12-2006 delivered by the
Hon'ble Tribunal, Guwahati Bench, Guwahati in OA No.292 of 2006, the request
of Shri Chandra Sekhar Hazarika was examined, vbut:' _coula not be consi_dered:-‘a‘t

this stage, keeping.in view of the facts and circufnstances narrated in foregoing

“paras. , -
BE L. VinA e
’ ' &M!md/lmar)'
Director Postal Services (HQ&M)
0O/0 the Chief Postmaster General
Assam Circle, Guwahati~ 781 001
Copy to :-

1. Shri Chandra Sekhar Hazarika, Postal Assistant, ©/O the Postmaster

General, Dibrugarh-786001 for information with reference to his
epresentation dated 23.10.2006.

4 Jhe Postmaster General, Dibrugarh Region, Dibrugarh-786001 for

information” with reference to his letter No.Staff/1/1-80/06(RP)
- dated 23.10.2006.

3. The' Registrar, CAT, Guwahati Bench, Bhangagarh, Guwanhati-5 for
favour of information. This refers to OA No.292 of 2006 dated
04.12.2006.

4, Circle Office (Vig), Guwahati.

5. Mrs. Manjula Das, Additional Central Govt. Standing Counsel,
Central Administrative Tribunal, Guwahati-5 for information and
appraisal of the Hon'ble Tribunal on the ma\tt/ﬂ S

- i
For Chief Postmaster General
-Assam.Circle, ati-781 001

;?,
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Sri Chandra Shekhar Hazarika

...Applicant

-Versus-

Union of India & Ors.

. ....Resgongegtg

The written statement on behalf of

the Respondents above named -

WRITTEN STATEMENT OF THE RESPONDENTS (//
MOST RESPECTFULLY SHEWETH: .
I. That with regard to the statement made in

paragraph I of the instant application, the respondents
beg to state that the letter dated S.1.2007 was {ssued
in compliance of judgment/order dated 4.12.2006 deliver-
ed by the Hon'ble Tribunal, Guwahati Bench in OA No.
25%/06 wherein it was clearly stated that on scrutiny of
the result of Inspector of Posts dated 26.7.2006, it
came to light that the name of Sri Kumar Ranjan Roy was
wrongly shown against unreserved quota. On detection of

the mistake, the result was recast and the name of the

applicant was eliminated from the recast result because

the applicant had no better claim on merit than the
4

selected candidate, Sri KGoanay Qaw%}awﬂgzc
ob /
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In view of the above, the answaring. respon-
dents beg to state that the order dated 5.1.2007 is in
conformity with the Schedule of Inspectors of gosts
Recruitment Rules, 2001,

It 1is pertinent to mention here that the
Examination of Inspector of Postal Department is a
competitive one and the sel;ction was made on merit
basis. Thus the claim of the applicant is not sustaina->
ble.

“ . The respondents further beg to state that the
application of éhe applicant is not maintainable in the

eye of law and the same is liable to be dismissed.

2. That with regard to the statement made 1in

paragraph II of the instant application the Respondents

‘beg to offer no comment. >

3. That with regard to the statement made in

paragraph III of the instant application the Respondents

- beg to offer no comment.

4. That . with regard to the statement made in
paragraph IV (A) & (B) of the instant application the

answering Respondents beg to offer no comment.-

5. That with regard to the statement made in

paragraph IV(C) of the instant application the Respon-

Contd...P/-
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dents beg to offer n§ comment as the circulation for
conducting the examination of the Inspectors of posts
was issued as per the Célendar of* the Den;}tmental
Examinations for the year 2005.

6. . That with regard to the statement made in
paragraph IV(D) of the instant application the Respon-

dents beg to offer no comment, as all these are proce-

dures of examination.

7. That with regard to the statement made in

~

paragraph IV(E) of the instant application the Respon-

~dents beg to state that though the departmental examina-
‘tion, for promotion to the cadre of Inspectors of Posts

-of Assam Postal Circle was conducted by the Assam Postal

Circle but the result was declared‘by the Postal 0Direc-
torate, New Delhi as‘per Schedule of Inspector of Posts

Recruitment Rules, 2901.

8. * That with regard to the statement made in

péragraph "IV(F) of the instant applicatlon the Respon-

dents beg to state that application from the willing

candidates were called. for after wide circulation
through Postal/RMS DiVisﬁon,Heads as ber the Calendar of
the Departmental Examinations for the year 2006 and hall
permits  were issued_lto all the eligible caﬁdidates

including the applicant of this OA.

Contdo .. P/“"
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9. That with regard to the statement made in
paragraph IV(G) of the instant application the Respon-
dents beg to state that as mentioned in the earlier para
the result of Inspectors of Posts Examination 2005 was
declared by Postal Directorate, New Delhi vide letter
No. A-34013/1/2006-DE dated 26.7.2006 and accordingly it
was circulated to all Divisional Heads of Assam Postal
Circle vide letter No. Staff/8-1/05 dated 31.7.2006 for
further communication to the concerned candidates. It is
to mention here that the total vacancy for the Inspec-
tors of Posts for the year 2005 in Assam Circle was 05
(five), out of which 04(four) posts were for OC candi-

dates and 01{(one) post was reserved for SC candidate,

The respondents further beg to state that it
was clearly mentioned in result declared by the Postal
Directorate vide letter dated 26.7.2006 that in case any
mistake is found later on with regard to announcement of
the result of any candidate for any reasons whatsoever,
his or her name will be deleted from the list of suc-
cessful candidates. Hence the recasting of result in
these circumstances is in order and nothing has been
done in contravention of Rules. |

The respondents further begs to state that on
scrutiny of the result dated 26.7.2006 it was found that
Sri Kumar Ranjan Roy, Roll No. ASM/16~66/05 availed his

6th chance and appeared Inspectors of Posts Examination

Contdo .. P/"’
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for the year 2005 as an SC candidate. As per Schedule of
Inspectors of Posts Recruitment Rules, 2001, a candidate
belonging to Schedule Caste/Schedule Tribe may subject
to Eis eligibility be allowed a maximum of six chénces
to appear in.the said Examination and if he is success-
ful at the said Examination, i.e. in his sixth chance,
be entitled to be appointed only to a post reserved for
Scheduled Caste/Scheduled Tribe, as the case may be.
Accordingly the matter was referred to the Postal Direc-
- torate, New Delhi and the result of the IPOs Examination-'
2005 was recast vide letter No. A-34013/1/2006~DE dated
22.9.2006. In this reéult; Sri Kumar Ranjan Roy, who was
‘shown selected as OC candidate éarlier; was placed
against the SC reserved quota. As there was only one
post for SC category for that recruitment year, the name
of the applicant was deleted and Sri Kumar Ranjan Roy
was ‘selected as SC éandidate because Sri Roy had bettef

claim than the applicant on'merit_for SC reserved quota.

£ It 1is also to mention that Sri Prasanta Kr.
Das was declared selected in the recast result against
OC vacancy as he came within the purview of the unreser-

ved vacancies on merit.

A The respondents also beg to state that there
is specific order of Department of Personnel & Training,
New Delhi that when a relaxed standard is applied in

selecting an SC/ST/0BC candidate, e.g. in the age limit,

Contd. . e P/"
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qualification, permitted number of chances in written
examination extende& zone of consideration larger than
what 1is provided for general category cand%dates etc.
the SC/ST/OBC candidates are to be counted against

reserved vacancies.

A copy of the Postal Directorate, New Delhi
letter dtd. 26.7.2006 is annexed herewith as
Annpexure - A.

A copy of the recast result dated 22.9.2006

is annexed herewith as Anpexure-B and copy of

the Schedule of Department of ﬁ?sts, Inspec—

tors of Posts Recruitment Rules, 2001 is

7

annexed heréwith as Annexure -C,

A copy of G.I. Deptt, of Personnel & Trai-
ning, OM No. 36011/1/98-Estt(Res.) dtd.

1.7.1998 is annexed herewith as Apnexure-D.

10. That with regaré to the statement made in -

paragraph IV{(H) of the instant application the Respon-
dents beg to state that the apblicant has been communi~
cated vide letter dated 18.8.2006 regarding selection
" for Inspectors of Posts by the Superintendent of Post,
Oibrugarh‘ Division on the basis of result declared on

26.7.2006. '

i1, That with regard to the statement made in

.paragraph IV(I) of the instant application the Respon-

Contd- .o P/""
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dents beg to state that as mention in the earlier para
the result was recast and the name of the applicant was

deleted.

12, That with regard to the statement made in
paragraph IV(J) of the instant application the. Respon-
dents beg to state that as the applicant was under the
control of Dibrugarh Division, he has been'informed vide
letter dated 18.10.2006 by the Superintendent of Posts,

Dibrugarh Division.

13. That with regard to the statement made in

paragraph IV(K) of the instant application the Respoﬁw
dents beg to sﬁaté that as mentioned in the earlier para
the re§ult' was recast and the applicant did not have
found place in the revised resul} on merit basis,

14, That with regard to the statement made in
paragraph IV(L) of the instant application the Respon-
dents beg to stafe that the Inspectors of‘ Posts,
Examination 2006 was held as’pef Calendar of Departmen?

tal Examination for the year 2006.

A copy of the calendar of departmental exami-
nation for the year 2006 is annexed herewith

as Annexure - E,

contdw o p/""
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15. i That with .regard to the statement made in
paragraph IV(M & N) of the instant application the Res-
pondents beg to state that as per order of the Hon ble
Tribunal, Guwahati Bench in OA No. 292/06, the represen—

tation of the applicant was disposed of on 5.1.2007.

16. That with regard to the statement made in
paragraph IV(0) of the instant application the Respon—
dents beg to state that all these have been ;;Btioned in
earlier para that the applicant has neither locus standi
to claim for the same nor is entitled to be declared as
successful against a single vacancy of schedule caste
auota, as another candidate belonging to same community

had a better claim than the applicant on merit.

17. . That with regard to the statement made in
paragraph IV(P&Q) of the instant application the Respon-
dénts beg to staie that Shri Kumar Ranjan Roy, an SC
candidate availing his 6th chance at the IPOs Examina-
tion, 2005, was declared successful against OC vacancy,
along with other 4 candidates including the applicant
vide Postal Directorate, New Delhi 1letter No. A-
34013/1/2006-DE dated 26.7.2006. In the said letter it
was inter alia stated that in case later on it is found
that any of the selected candidate(s) was bot eligible
to take the Examination under the existing rules or

instructions on the subject for any other reasons or in

Contd. LK) P/“"’
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case any mistake is found later on with regard to an-

nouncement of the result of any candidate for any reason
whatsoever, his/her name'ﬁill be deleted from the 1list
of successful candidates, as the case may he. It was

also stated that the result is subject to any change 1in

the merit list of selected candidates due to future re

- totalling  and varification of answer books or any

reason in accordance with the existing rules and ‘ins-

tructions. Subsequently, on scrutiny, the ' irregularity

was detected and the result of Inspectors of Posts was

‘rgcast vide Postal Directcrate, New Delhl letter No. A-

34013/1/2006-DE dated 2Znd September, 2006 wherein shri

Kumar Ranjanh Roy was declared successftul against sole SC

vacancy and the name of Shri Chandra Shekhar Hazarika

was deleted as Sri Roy superseded Shri Hazarlka in

merit. Regarding filling up of the unfilled one vacancy
in SC category of 2004 from the unsuccessful SC candi-
dates thouse appeared in IPOs Examination, 2004, matter
has been last taken up wilh the Pestai Directorate, New

Delhi o©nh 16.3.2007, as the Postal PDirectdrate is  the

sole authority to decide the ma&ter. S0, the appllcant

has ho right to claim agéinSt the unfilled vacancy of

IPOs ExaminationvZOﬂd as he did not appear in that year.

18. That with regard to the statement made in-

paragraph IV{R) of the-instant application the Respon-

é ” Cﬁﬂt‘de‘wplw
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dents beg to state that the unfilled 1 vacanby of SC
category of 2004»was not converted to ‘Backlog’ vacancy

because review report for filling up the said single SC

- vacancy from among the SC candidates who failed to

aqualify by securing minimum number of marks'in that year
was referred to the Postal Directorate. The maﬁter is
under brocess for deciding centrally by the. Postal
Directorate 'as per guidelines issued vide léttera No.
26.11/84;SP8vI' aatéd 27.7.84. Moreover, the result of
those who qualify in normai course cannot be Qithhéld
bending\decision of sC/sT candidates. So, contention of

the applicant that he would automatically remain 'against’

~unfilled vacancy for SC category for 2004 “is” npot in

~conformity with the guidelines and rules on the subject.

19. - .. That with regard to the statement made 'iH

. paragraph IV(S)'of the instant gpplicatioh the. Respon-

| denté beg to state that the prayer for selecting the

applicant being a'candidate of 2005, against the‘ unfii-
led SC vacancy of. 2004 will. debar the legitimate claim
of the SC candidates those appeared in 2004 and: this
will go agéinst'tﬁe existing instruction and rules for

filling up unfilled SC vacanc§ of 2004 (not “Backlog”

vacancy).

20. That with regard to the‘statement made in
paragraph V(a) of the instant application the Respon-
dents beg to state that ho error has been made in revi-

sing the list of selected candidates as per Rules.

Contdo . e P/"’
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2. - : Tﬁat with regard-to the statement 'made in
paragraph V(b) of<the instant application the Respon—
dents beg to state that the averment made by the appli-
cant 1is bot correct and the same is objectionable. The
result has been recast in accordance with Departmental

Rules on the subject.

22. That with regard to the statement made in
paragraph V(c) of the instant application the Respon-
dents beg to state that the.revision of the result was
made due to technical mistake and there is no any other

intention from respondent side.

23, That with reqard'fo the statement made in
paragraph V(d) of the instant application the Respon-
dents beg to state that the applicant was selected
against the reserved SC quota due to mistake as mentioned

in foregoing paras.

24, That with regard to the statement made in
paragraph V(e) of the instant application the Respon-
dents beg to state that nothing has been done intentio-
nally from respondent side and the examination for the
year 2006 was held in time as per Calendar of the De-
partmental Examination for the year 2006 circulated by

the Postal Directorate, New Delhi.

Conta. .o P/"'
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25. That with regard to the statement made 1in

paragraph V(f & g) of the instant application the Res-

'pondents beg to state that the OM No. 36012/2/96

Estt(Res) dated 2.7.1997 clarify only regarding post
based revised roster and nothing has been contained to
carry forward the backlog vacancy for future adjustment.
Hence the submission of the applicant in this 0A is not

correct.

26. That with regard to the statement made in
paragraph V(h) of the instant application the Respon-
dents beg to state that the order dated 5.1.2007 issued
by the respondent is not liable to be set aside and
quashed as the same was issued in compliance of Hon ble
Tribunal order dated 4.12.06 and Based on stipulated

instructions and guidelines on the subject.

27. That with regard to the statement made in
paragraph V(i to k) of the instant application the
Respondents beg to state that the applicant does not
have_ any right to claim for appointment to the post of
Inspector as mentioned in earlier paras. The respondents
further beg to state that the grounds set forth by the
applicant are not good grounds and also not tenasle in
the eye of law and%herefore'the instant application 1is

liable to be dismissed. ;

AN
’ CODtd...P/-
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-28;"“ ~That with -regard to the statement made in
‘paragraph VI and VII of the instant application the

- Respondents have no comment.

29, . That with regard to the statement made in
paragraph VIII of the instant application the Respon-

dents beg to state that in view of the above reasons and

“circumstances as narrated ;n foregoing paras, the appli-

cant is not entitled for any relief sought-througﬁ this

-~ application and the same is liable to be dismissed.

30.- Tha; the respondents submit that the c¢laim -

filed by the applicant has no merit and as such the .

apblicaxion is liable to be dismissed.

t
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VERIFICATION )
I. ooocoooooooooWooo.uot0003/00.000.&)"0l0<0@?4.@!'coono

aged about vyears, R/o ...f%@h......y...................
District KOMRYL ... ... and competent officer of the
answering respondents, do hereby verify that the state-
ment made in paras 44 3,104-1%,15 P 3D are true
to my knowledge and those made in paras &) ££14

being matters of record are true to my informatign
derived therefrom which I believe to be true and the
résts are my humble submission before this Hon’ble

Tribunal.

And I sign this verification on this 4 th day

of }4%?4&42 - 2007 at Guwahati.

Signature
T TR e (m‘"t).

st Porimaster Genem' 07 \)'f’
wodt s 1demTr !
Olotha Coie. Pu toartn - casrd
3 W, Yl ~ 701001
Acmsea Circla, Grwat i - 701001

©



‘ r7
Q A 7
, d"‘"\'fo"gf"j Tt R
No. A-34013/1/2006-DE \~-<\\:g;(33,~_7.‘.,m.\

v
- -
PRSP -
e

_ Government of India _
Ministry of Communications/ and Information Technology

Department of Posts :

Dak Bhavan, Sansad Marg,

New Delhi, the 26th July, 2006

V(he Chief Postmaster General,

Assam Circle,

Guwahati - 781001.

- e

Sub:  Result of the Departmental Examination for selection to the posts of Inspectors of

Posts Examination for the yeat 2005 held on 12th, 13th and 14th August, 2005.

Sir,

In continuation of the Directorate's letter of even number dated 31s( May, 20006. 1
am directed to enclose herewith list of selected candidates of IP Examination, 2005 held
on 12th, 13th and 14th August, 200s.

2. The names of the candidates and their Roll numbers have been shown in the
Annexure on the ‘basis of information furnished by the Circle. In case any mistake in the
names of the candidates is noticed later on, the same may please be corrected and (he
corrections may be ‘intimated to this office also. In case later on it'is found that any of
the selected candidate(s) was not eligible to take the Examination under the existing rules
or instructions on the subject for any other reasons or in case any mistake is found later
-on with regard to announcement of the result of any candidate for any reason whatsoever,
his/her name will be deleted from the list of successful candidates, as the case may be.

.

This result is also subject to any change in the merit list of sclected candidates due to
future re-totaling and verification of answer books or any reason in accordance with the
existing rules and instructions. It may please be noted that no provisional candidate
should be given appointment without regularization of candidature.

a

3. It is informed that the names of the candidates have been arranged in the order of
merit showing respective serial number-in the merit list. You are, therefore, requested to
fix the seniority accordingly.

Copy to :

BN -

Yours faithiully,
> c ()/\

: (S'K. Bahl)
Assistant Director General(DE)

&l Directors, Postal Training Centresf., Quwmha
SPG/SPB~II/I‘raining Sections, Dak Bhavan, New Delhi-110001.
Tabulation Register,.

Guard File.
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ANNEXURE - _

3
LIST OF. SELECTED CANDIDATES ON THE BASIS OF.

INSPECTOR POSTS EXAMINATION, 2005 HELD ON 12th, 13th &
. 14th AUGUST, 2005

| ASSAM.CIRCLE
. R {, lr .
OC SC §T Total
No of Vacancies 04 01 - 05
No. of candidates selected 04 01 - 05

S.No | Roll No. with Circle Index lett"'gr Name'of Candidate
: o ,S/Shri
1. 'ASM/IP-01/2005 Soraj Kr. Bhattacharjee
2. 'ASM/IP-66/20035 Kumar Ranjan Roy
3. | ASM/IP-3072005 L Anup Kr. Saha
4, . ASM/IP-04/2005 Santunu Sarmah
5. ASM/IP-17/2005 | Chandra Shekhar Hazarika (SC)
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No. A-340134/ 2006-Ri 5+ )
Governmen:

Ministry of Commuml.atlons/ And: echnology
¢ Depar tment of Posts
! ‘ Dak Bhavan Sansad Marg,
= New Delhi, the 22nd Seplember 2006

The Chief Postmaster General, =~ ‘
Assam Circle,
Guwahatl -781001..

Sub:  Result of the Departmental Examination for selection to the posts of Inspectors of

[Posts Exammatlon for the‘vcm 2005 held“on 121h 13th and 14th August, 2005.
TRl CERRE v

Sir,

I am directed to refer to your letter No. ‘Staff/g- 1/2005 dated 23.08.2006 on the

above subject and to say that it has \been demdcd to recast the list of Success/ul
- candidates circulated vide our leltcn of even numbex dated 26th July, 2006 as a result of
wrong indication of category against the name of one Shu Kumar Ranjan Roy at S| No.

16 in the tabulation sheet furnished hy the Cucle v1de your letter No. Staft/8-1/2005
dated 28.11.2005, . g

¥ 1

»
4

2. The names of the candidates and their Roll numbers have been shown in the
Annexure on the basis of information furnished by the Circle. In case any mistake in the
names of the candidates is noticed later on, the 'same may please be corrected and the
corrections may be intimated to this office also. ‘In case later on it is found that any of
the selected candidate(s) was not cligible:to take the Examination under the cxxstmg rules
or instructions on the subject for any other xeasons or in case any mistake is found later
-on with regard to announcement of the result of any candidate for any reason whatsoever,

his/her name will be deleted from the llSt of succcssful candidates, as the case may be.

This result is also subject fo any chanLc in the Pnerlt list of selected candidates due to
future re-totaling and verification, '{ ansmvm bookﬁ jor al?ytleason in accordance with the
existing rules and instructions. .lt may please be no{ted that no provisional candidate
should be given appomtment wnhoul i&gulan?atlon of candldalme

3. It is informed that the names of Ihe candldates havc been arranged in the order of
merit . showing respective serial nulnbcn m the mc%nt lxst You are, therefore, requested to
fix the semonty accordingly. ol "l i

Gy o
I l.‘: !

. N M S | e ! .
4, This supersedes Directorate's letieriof evelunumber dated 26th July, 2006.
P ~ - P ¥

Pt -
[

i _
o

\/A\'k ‘ | .-._! o )
m"\@ N "/Bahl)

.l Assnst‘mt Dn‘cctm GCHCI al(DE)

Yours faithfully,

Copy to : ' ;11 '
1. All Dir ectors, Postal T mmnw Ccntx esk
2. SPG/SPB-II/Training Su(mns, Dak‘Bhavan, New Delhi-110001.
3. Tabulation Register,. - R »
“' -
n!CY a P

y
st ,mﬁlmqwﬁmew s
s, .

Guard File. SEwIE




- REVISED LIST OF SELEC”

¥

—

TED CANDIDATES ON THE BASIS OF

INSPECTOR POSTS EXA

MINATION, 2005 HELD ON 12th, 13th &

14th /\,UGUS

T, 2005

ASSAM CIRCLE

OC SC ST

No of Vacancics | 04 01 -
No. of candidates selected 04 0t -

Total
05
05

FNO.

Roll No. with Circle Index letter

Name of candidate
S/Shri

ASM/IP-01/2005

Soraj K. Bhattacharjee

ASM/IP-30/2005

Anup Kr. Saha

ASM/IP-04/2005

Santunu Sarmah

S ESISYISTES

ASM/IP-05/2005

Prasanta Kr. Das (ST)

ASM/IP-66/2005

Kumar Ranjan Roy (SC)
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GOVERNMENTOVINDIA " 4 o\ 7
MINISTRY O COMMUNIC zxu(‘w». e
DEPARTMENT OF POSTS T '

DAK BIAVAN, SANSAD MARK, ' »
| New reibd, Nated the 7@,[{ Aprt, iy
NOTIFICATION

G.S.R. .-~ In exercise of the powers conferred by ihe proviso to sudicle 309 of e

Commmmn and in superscaston: of the Posts npd Telegraphs Department (Inspectors of

Post Offices, Inspectors of TRaflway Mail Service and - Inspertors {Uniforms))

Recrvitment Rules, 1977, exsept as respect things dene ov omitted 4o bre done before

such supersession, the President heveby makes the fellowing rules regudaiing the metliod

of recruitnent to the posts of Ing sectors of Posts, iy the Department of Posts, Ministry
{ . P4 .

of Communications, namely ;-

Short title and Commenrexmnt - (1) These rules mav be called Department of

1.
Costy, Inspectors of Pogts .Ren'u..!tmen.tRulcs,_ 2001, ‘ ‘
{2). They ol come ity foree on l,b;:: date of thelr pudlication in e Officiag
Gauette,
2, Number of Pests, their clasglieation and scate of pay .- The neeuber of Posts,

4
thelr classification and fhe scale of pay attached thereto <haif be as specified in columns

@
3.

10 (9) of the Schedule anneved tny these rules,

Method of recruitoenit, nge Mt qalifientions, ete -~ The method of

recruitimeet, e Yimit, gquatitientions wd other matiers rebating to the sail post shall b

as speciiied in columms (8) tn (18) of the said Schedule.

4,

3,
\

3

Disgvalifications .- No perion, - \
‘ : \
() vho, bas eatered fato or contracted 2 aituy inge with o pm'\s‘\m having o
\
spovse living ;o .

4

-(h) whn, havipg a spouse h\*mg, has enfered into or contracied o m'un wt

with any pt‘l aon,

shall be efigible Tor appointment 1o the sajd post



ll
I

' Provided that the ‘Ccntru! Goveriguent may, il satistiedd that such marriage js
’pm_':lu.issib'!e under the Bersonal law ppli cable to suen personand the other pariy to the
nmn’iagc and fhere are other grouns for $0 domg, txemptany person rom ihe
operation of g rule,

-

i
-5, _ Power to Relax .-. W?'hel-'fiji the-Centpal Gm"crnﬁwm ts o the epinion that it is
necessary or expedient sg ¢y do, it Ry, by erder, and fpp FCMEORS £0 Be recorged § 1
' Wiiting, relux any of the provisions of {hege reles wigh Fespect to any cluss o) Cegary of

persons, «

6. Baving .- Nothing in, these rules shal a1Tect reservations and ofher toncessiong
required to he pravided for (he Scheduled Castes, the Schedufed Tribes the Other
Backwarg classes, the Ex-Serviceman and other calegories of PEYSOns in accordance
w.i!.h the orders isaied by the Central Government from time (o time in thiy regard,

7.. Tnitial Constitutigy . fl‘heperson, who has held (he Post ol Inspectors of Post
Omros/'}'_:zspcct(ws of Railway Aiaj Services/ Inapectors - { [i’nif'm*ms) on regulne hagig
belvre the tommencamagy of ese rules, shall bo deosnad (g have heon uppointed as
Tnapoctors of Pogta Undes those 1o and their sorvicos shall be couniod v purpose of

bonafit o !'promoi.ié.n, vle, '
. o 4

-
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.
Schidule
ame  of | Number ClassiSen | Scaleof Whether  seloctivn by '( Age Lmit for direct | Whetlior, breetit of Educrtional  and  oher ? Wt {
Bast of post tion 1pay ety ¢r selectisn-ouin- | recrufis vears of service zom graificaticn reguired for | and
' semierity or naa - | under rgiz 36 of | direst rectiis
g i . selection post . Centrat  Civil  Service s |
! ! i (Pension) Rules, 1572 prescyings for
' ? ' divect recmsiz |
. ,‘ wii zugly e
" _ ! the cixe o
‘ prouicit
= | : ; : j
g : = : - . ~ :
S S A5 @ 3 e ) . ® 4
. - & Eepectors 2187% Gexneral Nt applicable 18-27 years .. Nat applicabie Degree of 2 recognised ;
el e B «. 23y C en-,-"" . - University or equivalent  Agenof excrud
, Tests Subjecttc  Servke 4J veary far
variation GreuiR” appeasiig
e dependent  pon- Rty 4 et the Limi‘ad
& oz work Gazefied : Deparis
load Riinisterial - : Comyes
: : ' A - ) ' E‘Cd':}.“‘.... 4,
ReL\ws REFS
- i Years fur
Schedglid (e
Schedulest it
- Officers
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i P;:;;’—o? | Mcthod of | In case of recrss p:;eri % Sen Cornmittee | Circumstances
rrm..mon recrofiment grades from widon AR It RESITY t--.p‘.f‘.-u"“’c!hmdﬁu 1o ho n:ade o Uitz  Pubsic
if any’ Wlk,"ihex by! €ommission
direr comculted i
recreitinest or | recruiinent
LY Browotion or i
by deputation or 3 j
absorption  and i
percentage of the i
5 posis o be filled - :
! 3 various
toethods, -
- (113 ==
[ {10 . (a4 .

- Consultagion-with

= TWO Yeurs (l) 33 3~.P£‘;‘£2Et - Brasuies
Saney Union Public

Airect: ‘rcc.mmne_htthmpeu.

D¢ rimnental

Comnmfee(fer congiab: ing roniirmation)

throag,h

(al Not teas 6%

s repalar service in the

1. Pest Masfor Gensral/lsirector

Sarvice Constaissiym

Staff Sefection -grade ot Pn e Sarting Assistunts, Lewer Selection of Eostal Services — Chuaii man 50T NeCessary
. Commissich Grade Gfietls, St o5 i - 3 B
ang _- - Post Qfices, Service; or 2.Twe Greup A’ cfficers somirated :
- Postal p:a;;f:: , Divisionai Gifices, Circke Office; or b¥ tze:Chisof Postrmasicr General, amonast

..... (1) 66.66 Porcent : oo e ene chouid be in e prade of

prometion Dirertar- Rlembers

throagh - Postal Stere I‘re;,oés' or 3.G0uer belonging @ Stiadided Caste’

Htsted - Savrc Baxk Comrat Q ur i Seiediod Tribe of approprizte status

Departruental Sircte Nogiraead by the Chief Poshuaster

Compefiitve - Generai-- Member

Examination
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f‘y} (u “Not fess hzn Bvoe rcarv rwful:m sezvieo i Postz l\ecoumc :
-Ofikee in the.grixie of : B
(2) Sx«'ﬂgxa;tlaee‘v o L
(ByFunier Accoumtants: (LT
Frovided- mattuﬂ’ may opt for appearicy in the Inspectors of Posts fige § 174 mwﬁd«hm
while xppeariag in the Inspectort Examiua tionw

{B)  Notless thyan Niae veurs recu= Tar serviceimn the al‘adeof mer Dxusmn Clerks in Postal
Acrouunts Gffice:

Provided that thex may opt for appearing i the Inspeciors of posts lme iﬂ case of selection
whifc appearing in the inspect -s F.xanzination,

dosgpasimumof faur chances to appesr in the Departnu
svha_secure mare than 76 percrm aggregatz 1sacksin f@

- - . -

suay ?l..})j&c' tobis el‘g:bém' be ‘dlov:(-d 2 paximum:of; 38X cl;auccs m ppear in the sa!d Ps:::u rudort

rovxded furtber also dhat tue sui¢ Scheduted Caste/Scheduled Tribe eahdidate shall, ¥ ke is successful at the wnid
Eraminaticn i Ws filth or sixth chunce, be entiied to be appointed oniy toa post 1‘?3crved for S‘dwdule Costey or
Schodete Triles, astiocase maw be.

Neote 2 Candidates v rBES KervReg- o Maving served in Army Postal Service may “beGiven such concessons
ia reoard to age Bmit, maxinam rmnber of chances fo appear in the Deparirental i*amznbon for

zp pomnr.mt te those posts on o:ft.muw the minimom gealifving marks as may be decided by the Central
Govarmanent, from tise to Hme. '

-



A

A

1 ROV W A

e

The Mapager

Covermmnent OF hadia Prass

Ring Kaad.

Atayapuri New Delkd -

e e e o ‘14

Nete 3 : Syilabus for the Liriiod Degartneantal Conspetiive Exangination and
required v gualifying the said Examination sball beas decided by the In

i

E343

e percemage of marks

parfigent from time (o time.

GOVERMIA

68



gy forwarded for m{o... 1tion and necestary wotien foi-

Lok Subbia Secretariag
Alinistry of Law(i_eg "Cfut'
Departiment of Par\em
A8 CPMsGI PMsSC
Tivector Postal Seaft Coliese,

sriiea

‘

m,»h.) \ Sms U Bhiavan, MNesr Dellt
mi-;umg » Movth Blacd, New Delizt

.

h e o h e

. ez ariabad
6. Primm Postal ¥ raining Cers

7 l* (¥4

1. L"

PE-HSR Secfions ef the Beaartment
Suard File,

0

ORISR s

»

»
+
r

k]
L]
x

il

vl e o b

69



COPIES OF ORDERS—S.C/ST.
booggTin L

" G, Dept: ¢f Per. & Trg., O.M. No. 36012/13/88-Esft, (SCT), dated -

22-5-1989 and 0.M. No. 36011/1/98-Estt. (Res.), dated 1-7-1998-..

Subject:—Reserved vacancies to be filled up by candidates lower in
merit or even by relaxed standards — candidates selected on .
their own merits not to be adjusted against reserved quota.

X As part of measure to increase the representation of SC/ST in-the serv-
4555 ices under the Central Govemment, the Government , have reviewed the pro-
0 cedure for implementing the policy of reservation’ while filling up reserved
8+ share of vacancies for’ Scheduled Castes and Scheduled Tribes by direct

recruitment. The practice presently, being followed is to adjust SC/ST candi-
% idates selected for diréct recruitnient without! relaxation:of standdrds against

. »

* the'reserved share of vacancies. The positiori of such SC and ST candidates in’

the final select list, however, was determined by their relative merit as as-

“signed to them in the selection process:. When!sufficierit number of suitable

8% Scheduled Caste and/ Scheduled Tribe candidates were riot available to fill up
 all the reserved share of vacancies, SC/ST candidates. were selected by relaxed

* 1o +2. If has now been decided that-in cases of direct recruitment to vacancies

- in‘posts * under the Central Government;» the SC‘and ST candidates who'are

belonging to'the other, communities; will not be-adjiisted against the reserved

Shirs..of vacancies, The reserved,vacancies, will-be filled up separately from
amongst the,eligible.SC and ST, candidates,which will thus comprise SC and.
ST, candidates who are lower in merit than.the last candidate on: the merit. list:
but otherwise found suitable for appointment eyen by relaxed standards, if
necessary. ’ ' i .

o 3. All . Ministries/Departments. will. immediately review. the various
S RGcruitment Rules/Examinations; Rules; 10 gnsure: fhatiif any, provisions con-

P A o P 35 % T

ry. to_the decision contal cdi(n\m‘ggyi_ggsmgpgraph: exist-in such rules, they
¢:immediately. suitably modifiedior.deleted. syt g ox e o
Y. ROUBLIEY Y. B0, R FRERIRer A R AR EIRCY LN L
#4431 A:These:instructions; shall fake} imniediateseffect inrespect of

 Cruitment fria & heteaRter. Theseiwill-alsosapply tosselections where though
the recruitment process has started, the results have not yet been announced
ifess in the Examination/Recruitment Rules orin the advertisement notified

selected ‘on their own merit without:relaxedétandards ‘along. with candidates”

)
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SFler thers i aispaific provision; o the, Gontrary;and. e, Fanner,in which,

I SN P > R ] /
“ths SC/ST.vacancies could be filled hasbeen mdicated. i y,cpx  ¢liy ot

Clérification —Thé instfuctions contained

arific ictions Contaitied i tie above’ OM apply:inall
types of direct récriitmentwhigtherby writtén'test alorie’or written test follow-:
@ by intefview or by Interview alofie,’ il 37Uk, O RS IR s
T I L DO S S v S R g e s b GE
0 e OM and: the. O.M. No. 36012/2/96-Estt. (Res.), dated
2-7-1997 provide that in cases’ of direct recruitment, the SC/ST/OBC candi-
 dites’ who“aré “Selectéd ‘on- their own ' mérit will ‘not be "adjuisted’ against re-
SGRed vacanties. © 1 e A e
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138 SWAMY'S—RESERVATIQNS & CONCESSIONS IN GOVT. SERVICES

3. In this connection, it is clarified that only such SC/ST/OBC candidates
who are seletted on the same standard as applied to general candidates shall
notjbe adjusted against reserved vacancies. In other words, when a relaxed
stindard is applied in selecting an SC/ST/OBC candidates, for example in the
age-limit, experience, qualification, permitted number of chances in written
examination, extended zone of consideration larger than what is provided for
general category candidates, etc., the SC/ST/OBC candidate are to be counted
against reserved vacancies. Such candidates would be deemed as unavailable
for consideration agaifist unreserved vacancies. ’

TG.I., Dept. of Per. & Trg., O.M. No. 36011/1/98-Estt. (Res.), dated 1-7-1998.]

37

G.L, Dept. of Per. & Trg., O.M. No. 22038/1/88-Estt. (D),.
dated 1:2-1990

Subject:—Non-functional Selection Grade in Group ‘A’ services—
SC/ST officers to be included in the select list even if they do
not fulfil the prescribed criteria.

A reference is invited to this Department’s O.M. No. 28038/1/88-Estt.
(D), dated 9-10-1989, laying down the procedure and criteria to be followed
by the Selection Committee for selection for appointment to the non-func- :
tional Selection Grade in Group ‘A’ Services. ‘

2. It has since been decided that SC/ST Officers considered for being ap-
pointed in their turn to posts in the non-functional selection grade against
available vacancies may be included in the select list even if they do not fulfil
the criteria laid down in the aforesaid OM, provided they are not considered
unfit by the Selection Committee.

3
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38 N
G.L, Dept. of Per. & Trg. O.M. No. 36012/23/96-Estt. (Res.), i
'+ dated 22-7-1997

Subject:—Lower qualifying marks/lesser standard of evaluation for
SC/ST candidates in departmental qualifying/competitive . .
examinations not permissible. o

The undersigned is directed to say that in terms of instructions contained
in O.M. No. 8/12/69-Estt. (SCT), dated 23-12-1970, O.M. No. 36021/10/76- .
Estt. (SCT), dated 21-1-1977, and Para. 6.3.2. of the DPC Guidelines cir- ‘
culated vide O.M. No.-22011/5/86-Estt. (D), dated 10-4-1989, certain o
relaxations/concessions in the matter of qualifying marks/ standards of evalu- .o .
“ation of performance are to be made in favour of candidates belonging to the i
Scheduled Castes and the Scheduled Tribes while considering them for pro-
motion.

e

g ks

2. The validity of such-lower qualifying marks/lesser standards of evalu-
ation was called into'question in Courts in the context of the judgment of the
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No. A-34012/472006-D1
Government of Tndia N )
Ministry of Communications & Informanion lcdumlogy SR
Department of Posts

lj)z»;l\' Bhavan, Sansad I\/lurg,
. Y New Delhi== 1.10 001 -
Dated the 14" December 2000

To : :lT

At Heads of Circles |
Sub: Calendar of Departmental Examination to be held in e year 2007. ’
Sir

I am directed (o lmw'ml berewith the calendir of Departmental Examinatiohs
(Annexure I) to be held in the year 2007 against (he vacancies available, if any.  Detailed
tinictable i is given in Annexure 11.

2. Itis requested that wide publicity may please be dgiven o this calendar and it way
please be brought to the notice of all concerned with o vierv to motivaling maximum possible
number ol candidates for applying in.time and preparing  themselves  for  various
examinations. .

3. [t is stated that any correspondence seeking clurification regarding cligibility ol

" candidates {or admission to any of these examination:, syltabus of the examinations cle. may
please be made with lhe concerned Stalf Branch of the Dircctorate and not with the DE
Branch.

4, (1} Out of the list of cxaminations indicated in Anncxure 1, the lollowing
examinations will be the Centralised Examinations and these examinations will be conducted.
by D.E. Section. DE Section will handle the work relating to paper setting, translation,
moderation, evaluation of answer sheets, (inalisation of tibulation ol marks, declaration of
result and all decisions on the representations/applications under RT1 in respect of Inspector
Posts Examination and PS Group ‘B Examination.

(i) The clclmls of the procedure required (o be 1allowed in respect ol these
(wo alvresaid departinental examinations are spelt out in the following paragraphs:-

(a) The notification of holding the examination and calling for applications must
be issucd by the Circle well in time and it must invariably indicate the-number ol vacancies
category-wisc lor the competilive examinations of Inspector of Posts and PS5, Group’ ll
Examination.

(b) . A copy of the notification’ of holding the examination issued by the Circle
Oflice must be endorsed to the DE Section.

(¢) - Approximate tequirement of question japers based on the number of
candidates likely to appear in the examination may be worked out. ‘The names of the Centres
and 1equucmenls of question papers for each of the ¢ entres so named may kindly be
indicated in multiples (next higher) of 10 for each yuesbou paper. The name, telephone
number and official address of the oficer of the Clircle Office nominated (or recciving
the question papers may be sent (o this office aloung with the requirement of question
papers. This information should be sent to the DIE Branch positively so as (o reach as
per the preseribed date indicated in Col. 5§ of Avnexure L The printed question papers
will be sent by this oflice (o be concerned nominated of 11 ers so as to cnable them to send it
1o the concerned centres of examination well in time  Thy Heads of Circles ave, therefore,
vequested {0 ensure (hat therce is nnAdclay under any ciccumstances in furnishing ot this

. /‘M o ”ﬁ@wﬂ

o o




s Y. .
DR G TR CSE AR £ SRR
ot

S
s along with the nirnes of the Supervisory Officers as
weli fist of permitted candidates may also be sent so as (e rcach this office positively by the
date_tndicated in Col. 6 of Anncxure 1. '{t 1s. therefore, requested  that the names and
addresses including telephone. numbers of officers, nominated/authorised to reccive guestion
papers 1 respect of 1P, Examination and P.
office immediately.

infm'lk.mn. The names of the Centie

S, Croup ‘B Examination are furnished to this

(<)) As soon as the examination is over, the Tabulation Sheets duly authenticated by
competent officers clearly indicating the roll numbers, names of the candidates,
particulars of SC/ST candidates will be prepared by the same and will be sent to this
office by the prescribed date indicated in Col. 7 of Anaexure I 1t may pleasc be noted

that any delay in sending the Tabulation Sheet 1o thiz offie will delay the announcement of
result and will, therefore, be viewed seriousty.  Other rcevant information, such as list of

Provisienal Candidature, list of APS Candidates pacticivating in the Cirele and outside the
circle, use of unfair means, exemption from appearing in a pacticulac paper cle. may also
mvariably be shown in the Tabulation Sheels.  LThe nomes of the candidates should_be
indicated Roll-Number-wise in serial order,

(¢) Décision regarding finalisation of provisional candidature may please be taken at the
earliest possible without waiting for holding of exannnaticn, ICis desired that the decision in
this regard is taken belore the tabulation sheet is sent 1o thr s office so as to reduce the number

‘ol provisional candidates to the minimuny. possible ¢xtent and under no circumstances such

cases should be kept pending beyond two weeks from the -late of holding examination unless
there are very exceptional and unavoidable circumstance ., which may be explaincd (o (his
oflice imvariably.

S. It is informed that here-tn-aller LSG and 115G Examinations have  been
discontinued  vide Directorate letter No. t37-4/2006-S1 B.11 dated  30.5.2006 and  shall
therelore not be conducted. '

0. The Circle will conducet the other departmental -xaminations as mentioned in the
enclosed schedule.  Necessary orders for paper seiting f the decentralized examinations
amongst various citcles will be issued shortly by DI2 Sec-on. 1t may be noted that holding
of these decentralized examinations involve entire wock of the paper setting, Hindi
transtation, modceration, appointment of examiners. cvituation of answer sheets, making
entries in tabulation sheets, declaration ol result and deciling representations relating o (he
examinalions and will be catried out at the Circle level.

7. It 'may be please be ensured that the resulis of e decentralised examinations are
announcad by the Circles positively within the stipulated « ates as mentioned in the Calendar.
A copy of the result so announced should also be sent to :his office. In case of any delay in
the announcement of the resull, the reaspns for delay and remedial measures laken to avoid
such delays in future may be bmughl"lo the notice ol the Directorate.  All subsequent
correspondence regarding comniunication of marks, retotailing and verification of marks cte.
in respect of all decenctralised examinations will be done Iy the Cirele Offices.

8. In cases where no vacnney exists or the examination is not likely to be held for any
other reason(s). the facts should clearly be mentioned in th: forwarding letter the Calendar of
Examinations Lo the divisional/lower offices. This may a'so be brought to the notice of (he
Dircctorale.
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It may please be cnsured that the time schedule, as indicated in the columns ol the

Avnexures altached with letter are strictly adhered (o and timely action is taken at all stages
withoul waiting for any reminder from this office.

10. Receipt ol this Ietter may kindly be acknowledye
’

. .

1. Hindi version of this letter will follow.

Encl: As above.

d.

Yours faithlully,

s /4 ’,?f"/ ' ..
/
—— (S{(Bahl)

 Assistant Director General (DIS)
1+ 1: 23096039, 23036264, 23036441

AddL DG ol APS (APS 1), Quarteraster Ceveral’s Branch, Army
Headquarters, West Block L1, R.IC Puram. New Delhi -110066.
Director (Staffl), Department ol Posts. New Delhi.

Director (PA-Admn.), Departiment of Posts. New Delhi.

SPG Section/SP13-1 Seclion/SPB-11 Section

Director, Postal Stafl’ College, Ghaziahad

All Principals, Postal Trajning Centres
Hindi Section for Hindi version

SO’s Guard file.
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i for DR Jr. Accountants ir
{ PAO

December. 2007

02.11.2007

|
1
o
|

" Name of Examination Exam scheduled | Lest date for | Last date for | Intimation to Directorate | Date by Last 'date of Expect.ed-’
IE - tobeheldon | submission | sendingof | about approximate No. | which list of | sending '{entanve
- of applications | of candidates and Centres of Tabulation date of
applications | to Circle requirement of Question | Exam with . | Sheettothe | announce-
by Office Papers and Name of names of Directorate | ment of
candidates authorized officer to Supervisors result
receive Question Papers | to be sent to
Directorate
) ) (3) 4) G) © M1 _®
1. Confirmation Exam 21st-23rd April, 16.03.2007 | 30.03.2007 | Not required Not required | Not required | 30.06.2007
| for DR Jr. Accountants in | 2007 , ~
PAO _
2& 3. Exam for LGOs | 29th April, 2007 | 23.03.2007 | 06.04.2007 |-do - -do - - do - 31.07.2007
for PAs/SAs Cadres & :
PAs Cadre in CO/ROs : —
4. LDCstoJr. 4th-6th May, 06.04.2007 - 13.04.2007 |-do- -do - © t-do- 31.07.2007
Accountantsin PAO 2007 o : : _
5. PO&RMS 13th May, 2007 17.04.2007 | 25.04.2007 |-do - -do - - do - 31.08.2007
Accountants ‘ ,
6. Gr. D/Sorters as LDCs | 26th-27th May, 27.04.2007 | 04.05.2007 |-do- -do - -do - 31.08.2007
in PAO 2007 : - N
7. Matriculate Gr. 9th-10th June, 11.05.2007 | 18.05.2007 |-do - -do - -do- 30.09.2007
D/Sorters as LDCs in 2007 : ’
PAO :
8. Inspector of Posts 10th-12th August, | 23.03.2007 | 06.04.2007 | 17.04.2007 11.05.2007 |31.08.2007 ;31.01.2008
Examination, 2007 2007 i . _
i 9- . PS Group B' | 29th-30th Sept, 30.04.2007.. 1.15.05.2007 | 25.05.2007 25.06.2007 10.10.2007 29.02.2008
i Examination 2003-2006 | 2007 - - ' |
: 10. Confirmation Exam | Ist-3xd 10.11.2007 | Not requirec Not required | Not required | 51 01.2068

oS
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- : ~ PAPER/SUBJECT : DAY & DATE HOUR
1. DEPARTMENTAL CONFIRMATION EXAM FOR DIRECT RECRUIT JUNIOR ACCOUN'I'PNTS INPAO
|1 Precis & Grammar (Witboﬁt Books) | Saturday, the 21st April, 2007 | 1 10.00 AM t0 1.00 PM ;]I
T Postal Accounts etc. (With Books) Sunday, the 22nd April, 2007 ' 1 10.00 AM t0 1.00 PM |
'L Money Order A/Cs etc. (With Books) Monday. the 23rd April, 2007 1 10.00 AM to 1.00 PM |
28&3. EXAMINATION FOR LGOs FOR PAs/SAs CADRES & 1.GOs FOR PAs CADRE IN COs/ROs.

1. Essay, General English/General Hindi & | Sunday, the 26th April. 2007 9.00 AM 10 11.00 AM 4'\

T, Grammar (Without Books) : _ i
H 2 I Arithmetic (Without Books) _ Sunday, the 29th April, 2007 ' 12 Noon 1o 2.00 PM - \
: - [TL P&T Manual & Guide (With Books) | Sunday, the 29th April, 2007 % 3.00 PM to 5.00 PM |

4. LDCs to JUNIOR ACCOUNTANTS IN PAO EXAMINATION

MY Y

1. Precis writing, drafting etc. (Without | Friday, the 4th May, 2007 - ' ~ 110.00 AM to 1.00 PM l',l

Books) - |

: 1. Optional Subjects (W ith Books) Saturday. the 5th May, 2007 10.00 AM t0 1.00 PM J
_ III. Optional Subjects (With Books) Sunday, the 6th May, 2007 ’ : 10.00 AM to 1.00 PM |

5. PO & RMS ACCOUNTANTS EXAMINATION

1 (With Books) [ Sunday. the 13th May, 2007 . 110.00 AM t0 1.00 PM
'T1 (Wit Books) | Sunday, the 13th May, 2007 1 2.00 PM t0 5.00 PM




et o g

6., DEPARTI\(ENTAL EXAMINATION FOR PROMOTION OF GR. D/ SORTERS AS LDCs IN PAO

1 Simplc English or Hindi (Without -

Books) ,

Saturday, the 26th May., 2007

T Arithmetic_(Without Books)

Saturday, the 26th May, 2007

10.00 AM t0 11.00 AM

| 2.'06 PM to 3.00 PM

II. Typing test or Geperal Rules &
Regulations for Sorting candidates.

Sunday, the 27th May, 2007

7. DEPARTMENTAL EXAM. FOR PROMOTION

1 10.00 AM t0 1.00 PM
i

OF MATRICULATE GR. D/ SORTERS AS DCs INPAO

1. Engﬁsh or Hindi & General Knowledge
(Without Books)

Saturday, the 9th June, 2007

71000 AM to 12.30 PM

I Arithmetic and Tabulation (Without
Books) . '

‘ Sunday, the 10th June, 2007

10.00 AM to 12.30 PM

TI. Typing Test

b
| Sunday, the 10th June. 2007

5750 PM onwards.

8.  EXAMINATION FOR PROMOTION TO THE CADRE OF INSPECTOR OF POSTS

1. Paper- I (Without Books)

[ Friday, the 10th August, 2007

10.00 AMto 1.00 PM

II. Paper - I (Without Books) Friday, the 10th August. 2007 5 .00 PM to 5.00 PM
T Paper-II1 (With Books) ' Saturday, thel1th August, 2007 10.00 AM to 1.00 PM
IV Paper -IV (With Books) Saturday, the 11th August, 2007 | 2.00 PM to 5.00 PM

\. Paper-V (Without Books)

Sunday, the 12th August, 2007

10.00 AM to 1.00 PM

o PSGROUP B EXAMINATION, 2003-06

29th-30th September, 2007. Details will be intimated later on
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